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INnODUCT10N 

I, the Chairman, Committee on the Welfare of Scheduled Castel 
and Scheduled Tribes, having been authoriled by the Committee to 
submit the Report on their behalf. present thil Fortieth Report (Seventh 
Lok Sabha) on the Miniltry of Health and Family Welfare (Department 
of Health-Educational facilities for Scheduled Caltel and Scheduled 
Tribes in Medical College. under tbe control of, or aided by the Central 
Government. 

2. The Committee took tbe evidence of the representativel of 
the Ministry of Health and Family Welfare (Department of Health). 
Directorate General of Ht'altb Servicel, Medical Council of India and 
Central Medical Colleges on 7th February, 1983. Tbe Committee wilh 
to express their thanb to the officers of tbe Ministry of Healtb and 
Family Welfare (DepartlDCnt of Health) and representatives of Direc-
torate General of Health Services, Medical Council of India and Central 
Medical Colleges for placing before the Committee material and 
information tbe Committee wanted in connection with the examination 
of tbe lubject. 

3. The Report was conlidered and adopted by the Committee OD 
23rd April, 1983. 

4 A lummary of coDelu,ioDI/recommendation, contained in tbe 
Report is appended. 

Naw DBLHI; 

Apri12? ,1983. 
J'abaklrll 7, 1905 (S). 

(.) 

A. C. DAB, 
C""'"""", CommUtu on the WeUare of 

ScWuled Clutel and 
SchetlMled Trlbel. 



CHAPTER I 

ORGANISATION 

A. ee.traI Medical CoD., •• 

At prelCDt the followinB Medical Collepa/lnltitutea are ander tbe 
control Of or aided by the Central Government: 

S. No. Name of Medical 
College/Institute 

1 2 

1. All Indi. Inltitute 
of Medical Sciences, 
New Delhi. 

2. Polt-arldu.te 
Inltitate of Medical 
Educatioa and Re-
IUreb, Chaadiprla. 

3. I.wah.rlal la.titute 
01 Post· ... adu.te 
Medical Education 
and Reaean:h, 
Pondicberry 
(JIPMBR) 

Method of 
financing 

3 

The 'nltitute i. 
fully financed by 
the Centr.1 
Government by 
w.y of ar.nla. 

-do-

Tbe •• penditure 
il provided for 
ia the budget of 
the Miniatry of 
He.lth .od F.mily 
Welf.re II • IUb-
ordioate oftlce of 

Remub 

4 

The In.titute wal eet 
up •• aa ialtitution 
of aational impor-
taace under the All 
Indi. In.titute of 
Medical Sciences Act, 
1956. 

ThelDltitute W.I Ht 
up II an 'inltitutioa 
of aden" impor-
tance uli_ tbe pott-
graduate In.titute of 
Medical Education 
aDd Raeareb, ChaDdj-
latb, Act, 1966. 

Bulier a Freac:b 
School of Medicine 
(known a. Ecole de 
MediciDe of Poadi· 
cherry) "II m.inta· 
ined by the FreDCiIl 
Government. It WII 



2 

1 2 3 4 
.c 

the Director takon over by the 
General of Health Central Government 

Services. in November. 1956 

and was set up as a 

Medical College. It 
was liven its  present 
name iD July. 1964. It 

is ilfBliated to the 
Madras University. 

4. Lady Hardinle The CoJlele was 
Medical College -do- taken over by the Ceo-
~D  Hospital, tral Government under 

New Delhi. the Lady Hardinle 
Medical Collese and 

Hospital (Acquisition 

and Miscellaneous 
Provisions) Act. 1977. 
It is affiliated to the 
Delhi university. 

5. University The College is a 
Collep of Maintained insti-
Medical tute of the Delhi 

ScieDceI. New University • 
. Delhi. 

6. Maulana Azad The Collele is ad- It i. afllliated to the 

Medical Colltse ministered by the Delhi University. 
New Delhi. Delhi Union Terri-

tory Administra-
tion. 

7. Goa Medical The Collcae is ad- It 
t  . 
.Hated to I. 

College. Panaji. ministered by the the' Bombay Uni-
ver.ity. 

Union Territory 
Administration of 
Goa. Daman and 
P ~ 
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I. Institute of 

Medical Sciences, 

ar~ . 

9. Iawabarlal Nehru 

Medical CoJJese, 

AJisarh. 

• 
. : 

3 4 

It is a maintained It I. under'tbe admiai-
institnte df the Itratll'e '(:ontrol of tho 
Banaraa Hindu Ministry 0( lWuC8tion 

D ~ .lD  Socl,1 'Wellare. 

It is a maintained 'It fttllll .... !the admini-
Institute of the strative control of the 
AIiBarh Mu'8lim Mini"; I.,' Educe-
University. lion aMI 'Social Wel-

fare. 

:" 10. "Mahatma "Gandhi 

Institute of 

Medical Sciences. 

Wardha. 

It is a private 

COnele mana,ed 

by Kasturba 

Health Society. 

50% of the ex-
penditure is borne 
by tbe Centre. 

25% by the Moa-

ralhtra Govern-

ment and 25% by 
the Kaaturba 

Healtb Society. 

;1.2 Section 3 of the Indian Medical Council Act, 1956 ,prcm .... 
~ ~D. on of a Medical Council of India conaistinl 01 the ro'lowiq, 
members :-

(a) One member from each Statedther tbn a Voloa terrIorJ,;o 
be nominated by the Central Government in consultation with 

the State Government concerned; 

(b) ODe member from each" UniwnitJ. to be elcded .... 
amODJll .-cmbert 0( tbe medic:lal faculty f1I tile Ual". ,tty 
memberl of tbe Seat e 01 tlae Uaiwnit, or in cue ...u.t. 
-...." .. nO Seaate, ~  ........ oftbe Court; 
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(c) One member from each State in .hich a State Medical Rqister 

il maintained. to be elected from amonllt tbemaclvea by per-
IODI enrolled on luch Rcgilter. who POlICIS the medical 

qualificatioDl included in the Fint or the Second Schedule 

or in Part II or tbe Third Schedule; 

(d) Seven memberl to be elected from amon,.t themaelvel by per-
IODI enrolled on any of the State Medical Reaiaten who 
'poueal the medical qualiflcatioDl included in Part I. of the 
Third Schedule; 

(e) Eipt memberl to be nominated by tbe Central Govern-

Pleat. 

1.3 Under aection 16 of tbe Indian Modical Council Act, the 

Medical Council of India hal tbo power to call for information from tbe 

Univerlitiea/medical institutions relardinl tbe counca of Itudy and exami-
aationa. Tbil lection readl al under: 

'<Every Univenity or medical inltitution in India whicb Irnatl 

a recoJDiled medical qualiflcatiOll shall furnllh sucb information 
as tbe Council may. from time to time. require as to the cour-
IeS of study and examination to be undergone in order to 

obtain such qualification, al to tbe aps at wbich sucb courlCl 
of Itudy and examinations are required to be underlone and 
lacb qualiftcation is conferred and generally as to the requilitCI 
for obtaininl such qualiflcation." 

1.4 Section 17 of tbe Act relating to inspection of examinatiODl 

proviclea that the Executive Committee of the Medical Council of India 
"gall appoint such number of medical inspecton as it may deem rtqui-

lito to inlpoet any medical institution, college. boapital or otber inllitu-

tion whero medical education il giveD. or to attend any llam ~a on 
beld by any Univenlty or medical inltitution for the purpoae of reco-

mmendi.., to tbe Central Government, recoJDition of medical qualUk:a-
tiona panted by that Univenity or medical iDltitution." 

1.5 Under section 19 A(I)of the Indian Medical Council Act. 1956 
the Medical Council of India is empowered to prescribe minimum staD-
cIarda of medical education required for Ifantinl recopiaed medical 
qualUlcatioaa (other than poIt-p'aduate medical qualification.) by Uni-
wnitiel or medical institutionl iD India. Section 19 A(2) also prcwida 
that copies of the draft repJationl and of all subacqaent .... dment. 



! 

thereot Ia~  be tumilbed by· the Council &0 aU State Gove ......... " aDd 
the Council 1haI1. before lubmitting the re,ulatioDl or any ameadmeat 
thereof. u the cue may be, to the CeDtral Government tor inforation 
tate iato coDlidcration the commenta of aoy State Government received 
within 3 moaths trom the turnishinl ot the copies u aforesaid. 

1.6 The Committee were informed durin, evidence that tbe Indian 

Medical Council Act doel not contain any lpecific provision tor respro-
IOIltalion or any person belon,inl to Scheduled Caste/Scheduled Tribe 
community on the Medical Council of India. ·However, tbere was one 

Scheduled Caste member in the present Council and be wu allo Chair-
man ot the Post-graduate Committee by virtue of bil eminnt poIitioa. 
Alked whether a provision would be made in the Act to inclade one 
member trom Scheduled Caste/Scbeduled Tribe community, the re."..... 

tative ot the Miniltry of Healtb Stated durin, evidence that he would 
take up the matter with the Government. 

C • .POIt-Grnate eo..t«ee 

1.7 Setion 20 of the Indian Medical Council Act, 1956 provides that 
the Medical Council may "prescribe standards of POlt-JI'aduate medical 
education for tbe guidance of Univerlities and ma, advise Uaiverliti. 

ill the matter of lecuring uniform standardl ot POlt Ifaduate medicaJ 
edac:ation throulhout India, and tor this purpose the Central Oonm-
ment may constitute from amonl the members ot the Council a poll-
".aduate Medical Education Cammittee." This section provides that 
the poIt-lraduate Committee shall consilt of nine members allot wbom 
lhall be penons possessing post-graduate medical quali&cation and aport-

ence of teaching or examining post-Ifadulte studenta ot mediciae. Six or 
tbe members of this Committee are nominated by tbe Central GoYerD-
IDOnt and tbe remaininl three members are elected by the Coancil from 

amonpt ita·memben. Section 20 Curther provides that "the views aDd 

recommendations of the P I - rl a ~ Committee shall be placed Wore 
the Council and if tbe Council does not a,ree with the vieWi expressed 

or the recomm,ndations made by the POit-graduate Committee on aD, 
matter. tile Council .hall forward tben toaether witb its obserntioDl &0 
the Central Government for decision." . 

1.8 Tile MMieaI Coaadl of I ... Is eo .. tltIIW .... r .... 3 of 
tile I ....... Metlieal o.n~ I Act, 1956. It eo ..... of re .... l tad, • .r 
State Go,e,..em aud UIIi,enltles; rept'ftelltati,ea rr.. State ..... ., 
.............. o. State Me6:aI ReaJsten .................... __ 
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dt _titeattbaa; au' 8 memberS nomlaatea by tile Centra" GoftrmBeDt. 
Olie 'of ~  fanctlo'ns ~  the Counell is to prescribe the mi_alll .tila ..... 

of! .. ellcal 'eaueatioD requlrea for granting reeogalsed .. edletl '''lIIIet 
~n. (otber tlian post-graclaate medical qaaUftcatlons) -"Y U .... er .. tles ... 
medical instlttrtioDS. The Committee "ere informe. durinl evld.nee that tile 

a or ~  Act does not contain any sp(cific provision for representation of 

or any'person'belonging to Scheduled Caste/Scheduled Tribe cOlllmunity 

on ,the Medical Council of India. Howe,er, tbere is one SchedUled Cute 
m~ IIl r in tbe present Council and be is also the Chairman of the Post-

,..aa,.te Committee by virtue of bis eminent position. The Committee 

recommend that in order to protect the tnterests of Seheduled Castes and 

tiedDled TribeS and to promote their medleal education, at 'least one 

p"erlOn fJom amonl these cOlDJDunities sbould be inclu:!ed as a member of 

~~ o ~ . 



ellA-PTER. II 

RESERVATIONS IN ADMISSI.ONS 

2.1 The Committee bave been informed that ia terms of the special 

provisions made in tbe Constitution of India. ·the Government of India. 

Ministry of Education badrcquested the Vice-Cbancellors of the various 

G ~cra l in february. 1964 to reserve 20% of tbe seat. ror Schcdu-

1.04 ~ Scb~ . lc  Tribe candidates and to givc a conccssion of 5% 
marks in the minimum pcrcentale of marks required (or admission to 
oy course. In October, an tbe Minilley of Education sugested 
that in case 20% _" earmarhti for tbte'll remain unfilled, a further 
relaxation in the marks should be given fo tbem in the order of merit 

Inter-6e amongst themselves 10 that all the Caste/Scheduled reser-
ved are filled by candidates belongia. to tbe Scheduled Tribe categories. 
It W88 allo impressed upon tbe Vice-ChanCellors of the Universities 

tbat all possible concessions in tbe matter of admisaions without serioUify 

"cctin.b standards of educatjon should be livon to these "te,ories. 

. 2.2 Section 33 of the Indian Medical Council Act. 19'6 provides 

that tbe CODDcil may. witb tbe previous sanction of the CeDt.al Govern· 
ment, mate reJllllltionl senerally to carry out the purpoliel of the Act. 
In April. 1977. tbe Council made certain recommendatioas for amend-

ment of the Regulations on Under-graduate Medical Education. The 

amendments were approved by the Central Government ander section 

3j of the Act and were communicated to all Medical Colleges. Universitiea 
State Government etc. by the Medical couuell of India l ~ letter No. 
MCI.26 (3)/79·Med./17058 dated J9.10.1979. In the amendment to Sec· 

~ II of the Regulation, the Council hall recommended that tbe aelectio!l 
0' students for admission in a medical college in the under-graduate cour-

ses should be based lolely 00 merit ortbe candidate. For determination of 
Dierit, the CouDeil bal recommended the followiD, criteria to be adopted 

uniformly tbroUJhout tbe country :-

(a) in States having only one Medical College and one University/ 
Board/Examiniog body cooductin, the quaUryin, eitamination, 

7 



• 
the marks obtained at lucb qualifyin, examination be takea 
into consideration. 

(b) In States havin, more than one University/Board/Examinin, 
Body conductin, the qualifying examination or where there 

are morc than ooe medical colJep under the administrative 
control of onc authority, a competitive entrance examination 

should be held so as to achieve a uniform evaluation due to 

the variation of the standard of qualifying examinations 

conducted by different aaencies ; 

(c) Where tbere nre m~r  than one colle,e in a State and only one 

University/Board conducting the qualifying examination, 

then a joint selection board be constituted for all the colleles. 

(d) A competitive entrance examination is absolutely neceuary 

in the case oflnstitutions of All India Character. 

(e) To be eligible for competitive entrance examination, candidate 

must have palled any of the qualifying examinations as en-
umerated under the head-note"Admission to Medical Coursc". 

Provided that a candidate who has appeared in a qualifyiq 

examination the result of wbicb bas not been declared, may 
be provisionally allowed to take up tbe competitive examina-
tion and in case of hil selection for admission to a medical 

colielC. he shall not be admitted thereto unless in the Diean-
while be has passed the qualifying examinatioD. 

Provided allo that a candidate for admission to the Medical 
course must haVe obtained not leu than 50% of the total 
marks in English and Science subjects taken together. (i) at 
the qualifyinl elamination (or at a higher examination), in the 
case of medical colleges where the admissions are made on 
the basis of marks obtained at these examinations or (ii) 50% 
of the total marks in Enalish and Sdence subjects taken toae-

ther at the competitive eDtrance examination where sueb 
examinations are held for sclection. 

Provided further that in respect of candidates belonging to 
Scheduled Castes/Scheduled Tribes the minimum IDIrks 
required for admiuion shall be 40% in Ueu of SO% for Foeral 
cudidatea. 



2.3 Wbea the leatl reteI1'ed for Scbeduled Caste and Scheduled 
Tribe Itudeots in uy State cannot be filed for want of requi-
lite number of candidates fulHllin, the minimum requirements 
. prcacribcd from that State. tben .uch vacllnt seat. may be filled 
up 00 all India ba.i. with Scheduled Cute ud Scheduled 
Tribe candidatee pttin, not lest than the minimum preecribed 
pus percentap or reverted to paeral cateaory. 

2.4 In July, 1980 the Medical Council of I_ia were requated to 
imp('ell apia on all medical In.titutions. Universities and other authori-
tlei coacerned to follow Itrictly tbe procedure set out in tbe revilC'd 
reaulation. of tbe Medical Council of India in tbe matter of reservation 
o( leats (or candidatel., 

2.S Aeked whether the requirement of bavinl 40% marts can be 
relaxed in the case of Scheduled Calte/Scheduled Tribe candidatea, the 
repreecotative of the Ministry of Healtb and Family welfare hal ltated 

that the condition of bavin, 40% marks il a .tatutory requirement and 
it cannot be relaxed. But in Madbya Pradesh the condition WII relaxed 
ud one o( the Itudents cballenpd tbi. relaxation and filed a writ in tbe 
Supreme Courl. Tbe Supreme Court bad beld tbat the requirement of 
40% marka fixed throu,h a replation by tbe Medical Council of lodia 
with the prior approval of the Government ia not mandatory in character 
but it i. an enablinl provision. The witne .. Itated tbat in Bibar the 
percent .. e had been reduced to 35 or 30 and it i. reported that lOme 
o( the .tudents bad t.o up the matter in the Supreme Court. 

2.6 The Mlniltry of Education and Calture have t'amilhed a copy 
of the Jud,ement of the Supreme Court dated 22nd:'September, 1981 in 
Ci,iI Appeal Nos. SS4-SSS or 1981 in the State of Madhya Pradeab and 
uother VI. Kumari Nivedita Jain and otben. The cue ia britfly mentio-
ned below: 

2.7 Under the "Ru1ea for AdmillioD into tho Medical, Deatiltry 
aad Aya"edic Collqes in Madbya Pradeab", the GoYernment or 
Madhya Pardesb il empowered to ".at in case of candidatea beloaai ... 
to the cate,ories of Scbeduled Cutea and Scheduled Tribes lpeeial relaxa-
tion in tbe minimum qualifyin. marka to tbe atent conlidered Deccuary 
io tbe neat o( the required number of candidatel in theae two catel0ri. 
Dot hoi.., available. For tbe total Dumber of 720 seats in tbe Medical 
Col.... of the State. tbere were 9400 candidatea in all. 01 the 9400 
candidates, there were 623 candidates belon,in. to the cat.,ry of 
Sdloduled Cutea (or whom 108 .. II r~ rctened; and, for the 10. 
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.1OIt& r~r  for candida&el .f the Sc:bNulod Tr. .~r . there 

wore 145 candidates belonging to tbatcategory. On tho relult of the Pre· 
Medical Examination only 18 teats in the cat 'lory of the Scheduled 
Castes and 2 Seats in tbe catolory of Scheduled Tti.s coaId be filled 

up,becallse the other candidates of tbese catelor.i .. s did not eecure quaJi. 

fylngmarks prcacribed by ruly 20. As 90 &eats had ,remai_ vacant in 
the category reserved forScbeclulcd Cutes after eo1eotloD of t·he IS candi-
dates and 106 seats remained unfilled in the category of seats reservrd 
for Scheduled tribes Irter selection of tie two candidam on the result 

of tbe examination, the Board in exercise Of the power under Note' (i) 
to Rule 20 made a relaxation of S per cent in 1etms thereof aDd there. 
after 7 more candidate. in tbe categ()ty of Scheduled Castt. and One 
more in the category of Scheduled Tribes got admitted. Thus O1It 6f fOS 
seats reserved for each category of the Scbrduled Castes and Scheduled 

Tribes' only 2S leatscould be filled in tbe catesory of Scheduled Castea 
and three in the category of Scheduled Tribes' As onlya very few 
candidates of these two categories could get 'admitted into Medica! 
Colleges and a lal'Jc number of scats reserved for them could not 

be filled up by. the c~n a  of these two catelories OD the basis 
of the result of the examination even arter relaxatiOn bad been made 
in terms of the provisions contained in ·Note (i) to Rule 2O,the 

State Government. p ~  an order on the 9th September, 1980 compJe. 

tely relaxing the conditions relating to tbe minimum qaa1ifYing marks fdr 
these two categories. The validity of this order wal questioned in a 

writ petition filed in the 'Hiah Court by Nivedita Jam who was a candi. 
date for admilsion into a Medical Colleae ;n the seneraJ lean. 

2.8 The High Court accepted the contention, of the writ petitioner 

tbat the order in questiou violated Regulationl of the Coupcil bpldiq 
that "the executive power of \he State under Article 162 CADnot be so u-
t:rciscd as to override tbe statutory provisions, more .. o wheo the said pr~ 

vision is in a field occupied by the Union List. The executive poWlI'can 
be used to supplement a law but not to supplant it". Tbe High Court 

further held that "the total relaxation of mini ... m mar~ (or the candi, 
dates belonli-8 to tbese categories CBODotbe supported taDcWr Article 
is (4) beiDa violative of the Relu1&tionl wtlic:h have the toftliC·of I ..... 

2.9 In the result, the High Court anowed the writ petition aud 

struck down the order of the State Government dated 9th September. 
1980. 

2.10 In the appeal by specialleavc, th' State of Madh,a Par ..... 
and the Controller of Examinalioaa pre-medical test c:hallcn,ed ~ 
corrcetDefs ()r the ~ on of the Hi,h COI,U1. ' 
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2.11 The Supreme C;ourt in ita judaement dated 22ad September 

1981 held that Regulation II of the Medical Council of India which 
relates to selection of candidates is merely directory and in the nature 
of a recommendation and has no such statutory force as to render tbe 

order in question whicb contravenes the said regulation i1Jcaal, invalid 

and unconstitutional. In tbe result the order of the State Government 

dated 9th September, 1980 was not, therefore liable to be struck down 

as being violative of Regulation II or Article IS of the Constitution. 

The Supreme Court set aside the Judgement and order passed by tho 

High Court and the writ petition was dismissed. Relevant extracts from 

the judsement of the Supreme Court are at Appendix-I 

2.12 It has been stated· that under section 33 of the Indian 
Medical Council Act. before issuing regulations under the Act, they are 
fint approved by the Central Govrrnmrnt. This gives authority to the 

Central Government to approve the regulations which the Medical 

Council of India wants to implement. There is no provision in the 

Act itself to issue directive to the Medical Council of India. The repr-

esentative of the Miniltry of Health stated that over a period of time a 

leries of instructions had been ilsued by the Ministry of Health in reprd 

to relervafion of seats both at undergraduate and post-Iraduate levels. 
The Medical Colleges funded by the Ministry were given inltructionl 
to reserve I S% seatl for Scheduled Caste and S% for Scheduled Tribe 
candidates at under-graduate level. At under-araduate level a concell-

ion of 10% marks il given to Scheduled Calte/Scheduled Tribe candi· 

dates. 

In tbil counection durinl evidence. tbe representative of tbe Minis-
try of Health and Family Welfare Itated al folloWI :-

''I put the problem in two partl. Firstly, we bave JOt certain 
inltitutions which are directly under the Ministry or Healtb and 
Family Welfare. For them we provide finances, al for example, 

tbe All India Inltitute of Medical Scieacea and also tbe POI 

at Cbandiprh. They are also constituted ander the lpecific 
Actl of Parliament. In otber wordl they are ltatatory orpal-

lations, They are funded by as, but they arw: autonomous 
like the Central Univeraities. But in reaprd to these institu-
tions they implement the provilioos. 10 tbe case or All India 
Inltitute of Medical Sciences, tbeJ are able to implement 

tbem." 

2.13 The Committee aD ~  to know whether the Statutes 

",latin, to Central Mc=dical Col1epa should be amended to .. to 
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~ ~c  the ~plcm n a on of thc r~~r a oll po ~  both in fespect of 
admillions and scrvices. In this CODncction. the representative of the 

~ r  of Health stated as follows :-

"So far as the institutions which are under our direct control 

arc concerncd. we have no problem. Thcy conform to what 
.. , I 

we want them to do. The problem arisel in regard to univer-
sities which-are beinl set up-under the State Acts. As far 

as those universities are concerned. if the UOC Act were to 
be amended. that wObld help. Arter all. the UGC gives 

srants not only for medical education but for the whole pmul 
of education. They can say that unless and until the reser-
vation policy is adhered ~o in relard to .• ll tbe faculties. under 
them. h ~h r it is the faculty of medical education or techni-

cal education or legal education or what you have ,they wi1l 
Il~  give the grant. If a provision like that was .embodied in 
the UQC Act and if our concurrence ia r ~  we will 
ron~l  sUl;)port it. It is that Act which is a <;rucial Act. It 
is, the qniversity, Grants Commission with a substantial amount 

of money at their disposal which is fUnding .not only Central 
Universities but also other universities. 

2.t4 The repnentative of the Miniitryof Health ~ a  durin! 
evidence ~ha  , instructions to an the Central Medical oll ~ includin_ 
tbose of Banaras Hindu University and Aligarh Mu.lim University ar~ 

illued directly and not througb tbe Ministry of Education and l ~r . 

2.15 A.ked ifit would be better to brin! all the Central Medical 
CollelCl includinl thOle of Ali,arh MUIUm Vnive ... ity aDd Binaru 
ijiGdu ll ~  under the administratift .control of the Ministry of 
H .. ltb, tbe representative of tbe Miniltry of Health stated as f'lllows :-

.. A. far as the medical standard. are concerned. it is Jovemed 

by tbe Indian Medical Council Act. 1956. The fact that 
these fnltitution are administratively under the contro I of the 

Mlniltry of Education has not in any wiy affected the mainte-
nance of atandard. under' the Act. In other wordl. wherever 
they bave to comply witb the Itandard of the Medical Council 
of India. tbey have done so. In fact. we bave received max-
imum belp from them in the implementation of national 
prolramme.. I am referring to one aspect of administration." 

.: ,2.16 The Committee .have been, n ~rm ~ ~a . Government .of Iodia 
h~ set up a Medica) Bducation Review Committee in September, 
1981. 
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2. t 7 The Terms of Reference of the Medical Education Review 

COllll'llittee Were as follows :-

(i) To review the current admiaion procedure (including 
entrance teatl) and domiciliary reatrictions for admiuiODI to 
under-graduato and postgraduate courlCl a.od to make lui table 
recommendations separately. in reprd there to j 

(ii) To SUllest measures aimed at brinaiDJ about over-all improve-
ment ill the under-graduate and postgraduate medical education 
payiDJ due attcntion to :-

(a> institutional goals ; 

(b) content. relevance and quality of teachinl and traiaiDJ 
an~ learnina settinasj and 

(c) evaluation sYltems and standudl. 

(iii) to recommend the optimum duration of ...... rtacluato a.od 
post-8I'aduate courses olltudy separately: 

(iv) to examine the exiltiDJ Internship programme a.od to recom-
mend its future pattern; :. , , 

(v) to review the workin, of the Residency Scheme alODJ with 
the Housemanship Pco,ramme and to make recommondatioDi 
reprdin, a unitormpattern of polt-graduate trainin,; • 

(vi) to e18mille the current requirement of Theai. or Diaertatioa 
as aa e.sentiaJ part of post.iraduate modical education a.od to 
make suitable recommcndatiou ia ft,ard tberoto; and 

(vii) to examine tbe feasibility of a period of service in tbe rural 
areas for medical 8I'aduates and post-,raduatel. 

2.18 lhe Committee have been informed that the Review Com-
mittee - wa. also to evolve realistic projections of medical ma.power 
requirements i.e. M.B.D.S, doctors, acneral .pecialist. ud luper-
'lpecialists durin, the Sixth Pi", Year Plan ad beyond. takiD, lato 
conaidrration: 

(a> the needs of Government bucd health care propamlDO; 

(b> the requirement of doctor. iD tbe private lec:tor: 

(c) the needi arisin. from bilateral .. rcemen .. , intcrnatioaaJ 
commitments and Technical Co-operatiOD .mOD, Developin, 
Cc'Ulltriel; ud 
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(d) necessity to redrcss relional imbalanccsln the distribution 

of medical manpower. 
2.19 The Committee pointed out during evidence that in the terms 

of reference of the Medical Education Review Committee there was no 
mention of reservation of scats for Scheduled Caste/Scheduled Tribe 
candidates. When the Committee wanted to know wbether the Review 
Committee bas made any recommendation about reservation. the Secre-
tary, Ministry of Health stated as follows :-

"What the honourable Member has observed is very correct 
that there is no specific and concrete term of reference relating 
to the (eservations as sucb. But what I wanted to submit is 
when I see tbe current system of admission, it obviously 
includes that and I am liven to understand that the Committee 
has also considered this isaue and liven their view-point on 
it. II 

2.20 In a note furnished to the Committee after the evidence. it 
bu been stated that the Medical Education Review Committee has made 
the foUowinl recommendations regarding reservation of scats for SchedU-
led Castes and Scheduled Tribes :-

(i) The State Governments may be permitted to fix percentage-
wise reaervations for Scheduled Caste/Scheduled Tribe 
candidates as may be prescribed by the Central Government 
the same beinl related to the Scheduled Caste and Scbeduled 
Tribe population in the State; 

(ii) Any rcservation over and above that in (i) above, for otber 
categories of beneficiariea, should be done only after 
procarinl the prior aanction of the Medical Council of 
India; 

(iii) J'he auregate or various cate,ories of reservations. incJud-
in, Scheduled Caste/Scheduled Tribe, should not exceed 
33-1/3% of the total number of seats available in each 
collele; 

(Iv) Tbere should be no further relaxation of the existiDI 
Medical Council of India prescription requiring Scheduled 
Caste/Scbeduled Tribe candidatea to posse.. alleart 40% 
marks (alaiost 50% for ICneral catelory candidates) in 
BUllish/Geoeral Knowled,e, Physics Chemistry and Bio-
logy. takeD topther at the entrance oxamin.tion for 
admiuioo to the Medical course; 



(v) There should be no carry forward of re.ned lata ot aDy 
cate,ory, from one year to the next. All seats reserved for 
Scheduled Cute/Scheduled Tribe candidates which remain 
unfilled may be utilised by admittin, eligible Scheduled 

Caste/Scheduled Tribe candidates from nei,hbourin, States' 
Union Territories. If unabsorbed Scheduled Caste/Scbedu-
led Tribe candidates from other States/Union Territories 
are not available in the requisite number, the vacant scats 

should be thrown open to the acneral catelory candidates. 
The Government of India would have to e.tablish a suitable 
mechanism to operate the above recommended approach. 

2.21 Briefly, under the Regulations framed by the Medical Council 
of In ~ in 1979 with the approval of the Central Government, the 
llo n~ requiremonts have been prescribed for admission of Scheduled 
Caste/ Scheduled Tribe students to tbe MBBS courses in the medical 

callese. in the country : 

(a) They should have obtained the minimum percentale of 40% at 
tbe qualifying examination a apinst 50% for seneral candi-

dates. 

(b) Where the scats reserved for Scheduled Cate/Scheduled Tribe 
students in any State cannot be filled for want of requi.ite 
number of cacdidates fulfilliol tbe minimum requirements 
prescribed by tbe State, then .uch vacancies may be filled up 
on an All India basis with Scheduled c.aste/Scheduled Tribe 
candidates ,ettin, not less the minimum prescribed pau 

percenta,e. 

2.22 When the Committee enquired about the device to ensure 
implementation of reservation orden, the Secretary. Mini.try of Health 
stated during evidence that the Medical Council of India was cOOltantJy 
in touch witb medical colle.s u it wu concerDeci with the mail'tenance 
of standards of education. It wu stated that throulh . D~ cc on . 

the Council eOlured that tbe reauiations relatin. to medical education 
were followed by the medical coUe.es. The witness stated that tbe 
Ministry of Health did not directly come in contact with the medical 
institutions as they were administered throulh the Medical Council ot 
India. In this coDnection, the representative of tbe Medical Council of 

India added : 

"We have roulilJO in.pection 01 collcJC' cvery fivc 'tars. We 
Cln have emerpat inspection. DuriDI that inspection. our 
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inspectors or visitors make Rure tbat all our requirements are 
roRowed by our colleges. They Ill&o'c'heck up ·"batber as per 
University regulations, aeats are being tilled up". 

2.23 When the Committee enquired whether the Ministry of 
Health and Family Welfare was consulting the Medical Council of India 
for implementation of reservation orders in Medical Colleges, the 
representative of the Ministry has stated as follows :-

"The Secretary of the Medical Council explained as to how 
whenever they carry out the inspection of a medical college 
they go into the question as to whether the medical college 
adheres to the stipulations concerning the r r a ~n  for 
Scheduled Caste/Scheduled Tribe. For the reservation of seats. 
for Scheduled Caste/Scheduled Tribe the University and the 
medical colleges under the University go by the percentales 
stipulated by the State Governments. It is not 1 S% plus 5% 
uniformly throughout India. For example there alre some States 
where it is 14% plus 4%. But then each State Government, bas 
stipulated with reference to each university. what the University 
should do, So, when the Medical (:Quocil of India insgectors 
go to carry out the inspections. this is one of the aspects they 
look into, namely, whether tbe college concerned fulfilled the 
reservation of seats for Scheduled Caste/Scheduled Tribe which 
have been stipulated by tbc cpncerned authority, namely, the 
State Government," 

2.24 As rcgards reservation for Schedulcd Caste and Scheduled 
Tribe candidates in admissions and appointmcnts, thc Univcrsity Orants 
Commission had, in their lettcr No. F, 6-4/82(SCT) dated 25th August, 
1982 to all Central Universities. stated that "it has sincc been decided 
that in ccmtext of the population percentages of Scheduled· Cutes and 
Scheduled Tribes in the country the reservation percentages would be 
15% for schcdulcd Castes and 7.5% for Scheduled Tribes (instead 0(5% 
fixed hitherto) in admissions to various courses of studies and appoint-
ments to non-teaching posts and also teaching posts apto the le.cl of 
Lecturcr/Asslstant Profcssors", . 

2.25 When tbe Committee pointed out durin, evidcOce that the 
Ministry of Education bas made provision for 22*% reaervatioa fOI 
Scheduled Caste/Scheduled Tribe candidates, 15% for ScheduWdCastes 
and 7.% for Scheduled Tribes and wanted to know wby thc same perceD-
tages of reservation are nol being followed in the Ccntral Medical Colleges 
the rcpresentativc of the Ministry of Health hai ·stated .. t'bllow:-
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~ r  we foll9W ~  general suidelines of the Government. 
In fact they come througb the Education Ministry. We derive 

this from them. It applies Engineering and other Institutions 

aiso. If the Education Ministry were to say that it should be 
221%. then we follow that and fall in line," 

2.26 The Un.lversity Gnnts Commission hue Issued Instructions 
on S~ August, 1982 to all the Central Unlvenltles that In the context 
o( the popUlation percentages of Sc:he.dnled Castes and Scheduled Tribes In 

the eoun.ry, tbe reservation pereentages would be I!% for Scheduled 
~  ~nc  7 . ~ for Scheduled Tribes (instead of 15%for Scheduled Castes 

and 5 per cent for Scheduled Tribes as "as prescrlIK-d till then) for 
admiSSions to various counes of studies and appointments to non.teachlng 

posts and also teaching posts upto the le,el of Lecturer/Assistant Pro. 
feslOr. \}'ben the Committee asked why the rese"ation percentalesln 
medical colleges/Institutes were being continued at 15% for Schedalcod 
Cutes and 5% for Scheduled Tribes, the rfp",lentatift of the Ministry of 

Health stated durinl e,ldence that "If the Education Ministry were to say 
tbat it shoald be 2li %, then we wW follow that and fall In line". The 
COIDmlttee are surprised that the Instructions Issued by tbe Uni,erslty 

Gnat. Co .. m .... on 08 25th AugUlt, 1981 nisin" the re_"atlon pere-
centalf from 22i% have aeltber been eooveyed by that Ministry to tbe 
Mloilltry of Health nor omeen of the Minfttry of Healtb were award of these 

Inlltruetions till the matter was nlsea daring e,idence before the Conualt tee 
on 7tll Feb .... ry, 1983. Tbe CODlDllttee recOlDmend tbat oecesary 
laatractioDl In thft rt:lard llaoold be .... tel to the MNieal Colleges/ 
Instltates, UnJvenltfes ete. without further delay. 

1.17 The Institute of Medical Science., Vanulila.d tbe Jawa"r-
lal Nebru Medical Collete, Allgarb, are maintained institutes of the 
Baurai Hlnda UnlYenity and Aligarh Ma.l... University relpecti,ely. 
Tllese universities fanctfon ander the admlnistrati,e control of the 
~ r  of Educadon a.d Cultare. Consequently, tbe Inltractions _ued .y the ~ . I r  of Education to all Unlvenities ree.rding reservatlonl 

tor Scheduled Cutes and Scheduled Tribel in teaching and non-teacll' ... 
politi under tb., are. feIIalred to be Implemented by the Banans IIlndu 
~: r  an4 tbe Allprh MasUm Unhenity and throagla tile .. by tbe 
I.titate of Medical Scleaeel, Vannul .D. the Ja"aharlal Ne',. Medical 
o ~  ~l arll. So f.r as medical Itandardl are eoaeenej, .hese t"o 
lll ll l~ I  are ,oferaed by tile ladlan MMical CODncll Ad, ~. There-
fore, • "struetioDl .... n by the Ministry of Health ami F .. Uy Welfare 
Me6:aI C-adl of I.... to aU Cean' ... State MdicaJ Colleta an 
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required to be implementea by these two lastitationl alao. Wben the 

Committee di8CUlled tbis matter during evidence, the representadre of 
the Ministry of Healtb anrred that the fact that these two institutions 

are under the adminlstrathe control of the MInistry of Education bas not 

In any way atrected the maintenance of me41cal standaras. The Committee 

consider it ratber anomalous that the Ministry of Health is concerned 
with the implementation of Government orden regar4ing maintenance 

of medical standards, eligibility criteria for selection of stadents for 

admission etc., whereas the Ministry of Education is concerned with the 

Implementation of orden of the Government regarding reservations for 

Scheduled Castes and Scheduled Trlbeslu teaching and non-teaching POStl 

In these two institutions. Tbe Committee suggest that Government may 
examine ,vbetber it would be more appropriate to transfer the administra-

tive control of tbese two In l~ lon  from the Ministry of Education and 

Culture to the Ministry of Health and Family Welfare so that only one 
Miaistry becomes responsible for ensuring proper ImplementatloD of 

orders regardlag reservations for Scheduled Castes and Scheduled Tribes 

ID admisslQns to these two iDstitutloDs as weD as in their _rvices. 

B. Reservation of seats In under-gra4aate COUI'SCl 

2.28 The reservation of seata provided for Scheduled Castel/Sche-

duled Tribe. in the under-graduate coursel in the Central Medical Colleges 

and the relaxation in marks given to them in the qualifying examination, 

are briefly mentioned below. 

ColleF/lnstitute Reservation 
of leats in 
under-grad uate 

courses 

Relaxation in 

marks 

Remarkl 

1 2 3 

All India Insti· 20% (Se/ST) Concession of 
tute of Medical (Total seats-50 ]0% 

Sciences, New Reservation sin-

Delhi. ce inception of 
Institute in 1956. 

4 

Separate merit list is 
prepared for Se}ST. 

They compete amoD, 

themselves for admi-
Ision againlt reserved 
seats. Sufficient Dum-
ber of SC/ST candi· 

dates are available for 

!ldmissioD. 
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Post-Graduate 
Inltitute of 
Medical Edu-

cation and Ite-
lercb. ChaDdi-

larb. 

19 

2 3 4 

There are DO und;:' 
ar ba ~ D tU 

~ hi'tltutej I' tin :.M 

3. "Jawabar Total seau.65 Concelsion of Required Dumber or 
'lar"ID8titute I R.8Irved for SC 10% in tbe SC/ST:, ltudt .... e 
. bf ~ -... a. I ~ ~ (Reserva-qualif'yins exa-are availaWe ,.,.. ..... 

duate md- ticna-t6% for SC miDation and lion. 
cal Education' & 5% for ST) . in the.comp-

\ ~  , . ., .. 
and Research, . 'etitive'exami-

Pondichll'J'1) badoD. ' 
•• 1",4 ".: I I .... ,-,'( 

4. Lady Har- 20% for SCIST COnccllion of Separate eatrauce 
dinle' ~al " ~ DccI .  10%marka1D "uaadnation JI beld 
ColJep'& HOI-"Total Icati-t30) 'the qualif'yilll rot' .scm :caDdt"a-
pitaf. 1  : 'New" " .,,;.' mmiaation. 'tea. ~ l  'rtfIerWd 

Delbi. I . 'for kin'. IIiId 
" ~c:Il ~ ~ .. " I: '" 
S. Univerlity 
Collep of Me· 
dical Sciences. 
New Dolhi. 

6. Mau1ana 
Aud Medical 
Colle_.. New' 
Delhi. 

7. Goa Medi-
cai Colle,.. 
Pauaji . 
. " 
8. Inatitute 
of Medical Sci-
eDces. 
asi. 

Varan-

.' ..... " 

Total seats-lOG Conceslion of Generally seats no 
Relerved for 10°" maeks in Hl'Ved ,lor S~S  are 

SC/ST - 20% the minimum SUed each year. 
marks requi-, ..'. 
. tecUor .IiP-
bility. 

15% lor se 5% CoDClCllioa ot" Adequate SC/ST can-
f'br ST ,. , 10% ... b. did&1ea·are available. 

15% for SC 5% 
for'ST 

l.S% for SC 
S%forST 

do UDIUed raerml seats 
arc aCtdCCl -to lhe ..... 
. er.t 'podi. 

GcuraU, caadidates 
from SC/ST coDdbuni-
, tia'ar. 'aqUabie. 
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9. JawaharlaJ No rCienation 
Nehru Medi· of soah 
cal Collep Ali· 

aarh. 

10. Mahatma 13% for SC 

Gaodbi Iosti· 9% for ST 
tute of Medical 

ScicoCOl. War-
dha 

20 

3 

Conceuion of 

10% mara 

....•.•.. , .. 

Seperate . merit list is 

prepared for SC/ST 
candidatea. Quota of 

SC/ST ia normally 
fuDy utilised. 

Jawwrlal ~hr  ~ lcal o ~ ~. AII,ar" 

2.29 The Committee have been informed that rcaervation of seats 
for Scheduled Castes/Scheduled Tribes hu not been provided by tbe 
Jawaharlal Nohru Medical Collese. Aliprh which is a constituent unit 
of the AliJarh Mualim University. This university is under the control 

of the Ministry of Education. When asked why reservation has not been 

provided for Scheduled Cutes/Scheduled Tribes in the above Collele. 
the representative of the Ministry of Health stated dUrinl evidence that 
the AliJarh MusUm University was under the MinisttJ of Education and 
10 rar that Ministry had not taten any view in the matter. He stated 

that the Aligarb Muslim University had a proposal for increi'sinl the 
number of leats in the Medical Collese so that reservations could be made 
for Scheduled Castes/Scheduled Tribes. But additional seats could be 
creatcd if additional facilities lite hostel etc. were created. In this 

connection. the witn.s added as under : 

.. As the Ministry of Health hu lot a vital stake in the reserva-
tion of seats for Scheduled Caste/Scheduled Tribe in reprd to 

medical education, we are keen that Alilarh Muslim University 

alto should fall in line with other universities. On that 
account. thore cannot be absolutely two opinions. II 

2.30 It hu been stated in a Dote furnished to the Committee after 

evidence that the Aliprh Mualim University hu lakan a decision to 
reserve 5% of seats for admission of Scheduled Caste/Scheduled Tribe 
eJiaible candidates at the discretion of the Vice-Chanceller in all courses 
except M.B.B.S course. 

All India IlIS lhl ~ of ~ lcal Scknce6, Nni Deihl. 

2.31 The followin, statement indicates the number of Scheduled 
Caste/Scheduled Tribe candidates givCD admission in under-Ifaduate 



21 
M.B.B.S. courle io tbe All lodia IDltitute of Medioal Scieoc:a, Ney; 
Delhi io varioUI dilCipJinCi daria, the academic yean 1979-80, 1980-11 
aod 1981·82 :.:.. 

TotGI ailmlIslolU 

SIC SIT 
1979·80 50 7 3 
1980-81 50 7 3 
1981-82 50 7 3 ._ ..... _--_.-

JIPMER PONDICHERRY 

2.3l The (ollowin, ltatcmeot indica. tho total number of llata 
in M.B.B.S. coarse io nPMER. Pondicberry tbe number of ... tl SlIed 
by Government by oomination and the acatl reserved for Scbeduled 
Cute/Scheduled Tribe candidatea durio, the academic yearl 197",80, 
1980-IH and 1981·82:-
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u;d,' Hartllngr Medical College and Hospital, 
New Delhi. 

,  , ~.  ~  of 1,30 seats for M.B.B.S. the number of seats filled up 
~  S9heduled CasteTScheduled Tribe candidatei durin, the laet three 
academic years was as under :-

1979-80 

1980-81 

1981-82 

S.C. 

23 

20 

18 

S.T. 

3 

6 

8 

1.34 Jawaharlal Nehiu Medical College, Aligarb, Is a coanitllcat 
Dntt of the A1iprh Muslim University which is UDder the administrative 
eeDtrol of the MiDiatry of EdDeatiQn and Culture. The Committee note 
that the orders of the Central Government, regarding resenation of !kats 
for Sehe.ule. Castes and Scheduled Trlk. bave not ken imph.mfated in 
this ColJele. When tbls .... tter was diseas.ed during etldenee, the Vice-
Cliueellorof the AUaarb Muslim UnlYerslty 5tated that the UnhersJty 
.... a peallar position and it bad been estabU.laed to ,ramote cultDral 
aDd e..CaHoBaI advanceaent of the MasUms ia In dia. He state. tbat 
any chaag. in the ac1miaioa polley woahl baft to .0 to tlte CODrt of tbe 
UUYenJty. The COllUDlttee are of tbe ,ifW that bcirg a ent,.1 Uai· 
venlty laUy flaalieed by tbe Goveraiaent of India, it II110uid ran ia line 
with other Universities and tbe orders of tbe GoverllDlent felar.t •• 
r ~r  .. ~oa .of ~  for Scheduled Castel aDd SelledaJed Trillf. for 

'........ to tile JawabarlaJ Nebru Med.leal Colle,e .b081d be 
ba,lemented. 

C. SpedaI CoaeJabai 

2.35 The Ministry or Health h&d, in their letter No. 15-5/70-
ME roO) dated 7-10-197.0 to tbe State Governm entB, Buggelted tbat 
special coaching may be arranged in tbe medical colleges for! I III of 
die Scheduled Caste/Scbe du led Tribe studentB w bo are c(Josiocl ed to 
he below th'e standard as revealed by their performance in the terminal 
,examinatioDs. Tbe Ministry or Health had liu,scsted tbat (huina 
vacatioDs the Btudents could work in laboratories and aho shen in&tlut;o 

o~  in ~mall tutorial'roups. Jt was envisaged that 6peciaJ coachiDa 
~~~I  ~IB  be requii'ed in tbe fint year of the coune for sludents 
~Ion~ n  to Scheduled Castes and Schedu led Tribes "ho Dre fClund to 
be weak in En'glish. The Ministry of Health had requested the Slate 



Governments to issue directives to tbe principalJ of the Medical Colleges 
accordinlly. 

2.36 The Medical Council of india had ·in its recommendations 
on under-grauduate medical education which were approved by the 
Central Government in October, 1979 as regulations under section 33 of 
the Indian Medical Council Act, 1956. prescribed that the concerned 
authorities i.e. State Governments and Universities, should arrange 
special coaching classes for Scheduled Caste/Scheduled Tribe candidates 
before qualifying comeptitive examination to enable them to come upto 
the appropriate standard for admission to the medical course. 

In October. 1981, the Medical Council orIndia had sent a circular 
to all the Principals and Dellns of the Medical Colleges to ensure 
compliance of the aforesaid recommendation of the Council. This 
matter was also considered by the Medical Education Review Committee 
constituted by the Government of India in September, 1981. The 
Review Committee has, in its report, recommended that "with a view 
to providing effective protection to the Scheduled Caste/Scheduled 
Tribe candidates, the existing Medical Council of India prescription 
regarding the establishment of special coaching facilities should be 
enforced most vigorously. Such coaching should be arranged for Scho-
duled Caste/Scheduled Tribe candidates wbo intend to appear for tbe 
entrance examination. AIIO, special counselling ananaements ahould 
be made for the Scheduled Caste/Scheduled Tribe students admitted 
to the MDDS coune. It 

2.37 The Commissioner for Scheduled Castes and Scheduled 
Tribes has, in para 6.54 of his 26th Report (1978-79) observed that 
the performance. of Scheduled Caste/Scheduled Tribe students admitted 
to various courles in medical coUe,es, on relaxed standards against 
reserved seats, was not satisfactory. A study conducted by a. study 
team of hit or,anisation in Madhya Pradesh in 1979 revealed that 
aithousb all the candidates including Scheduled Cutes/Scheduled Tribea 
had to take the entrance tests for admission to Jawaharlal Nehru 
Medical College, Raipur, the State Pre-Medical Test Board had lowered 
the minimum percentage of qualifiying marks for Scheduled Caste/Sched-
uled Tribe candidates to 35. Since very few Scheduled Caste/Scheduled 
Tribe candidates could secure this percentap, it was sometimes lowered 
to even 15% so that more reserved seats could be filled up. The perfor-
mance of Scheduled Caste students in the collele from 1964-73 revealed 
that out of 42 Scheduled Caste students admitted duriol these years, 
4 etudents took 41 years to pass thc final examination, 6 studcnts took 
5 to 6 years,6 StUdellts took 6 to 7 yean and 7 students took 7 to 8 
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yean to pall the examination. Three students were rusticated and 2 
students sot migration to otber colleses. 

2.38 The performance of Scheduled Tribe students was equally 
naa ~ac or . Out of 23 Scheduled Tribe students admitted durio, 
the period, only one passed the examination within 4i years,S students 
passed it in 5 to 6 years,S students took 6 to 7 years, 3 students took 
7 to 8 years, and 2 students took 8 to 10 years. Fourteen Scheduled 
Caste and 4 Scheduled Tribe students were also reported to have lell 
their studies. 

2.39 In another study, reported to bave been conducted in the 
Medical Faculty at Baroda from April 1976 to October 1980 it was 
revealed tbat out of 120 students ~Ion n  to Scheduled Castes and 
Scheduled Tribes wbo appeared for the final MBBS examination, 21 
paaed in tho first attempt, 24 in the second, 9 in the third and 4 in tbe 
fourtb attempt. 62 students could not ,et tbrouEh even after the 
fourth attempt. In 1980, out ot' the 28 Scheduled Caste/Scheduled 
Tribe students who appeared for the final MBBS examination, only J3 
could set through. Out of these 13. 3 passed in the fourth attempt and 
7 'n the second attempt. Ooly 2 students could pass in the first attempt. 
(para 6.63 of tbe 27th Report of tbe Commissioner for Scheduled Castes 
and Scheduled Tfibes, ~- . 

2.40 It has been stated that the Government of Pondicherry is 
providin,speoial coaching from 1982 onwards for Scheduled Calte/Sche-
duled Tribe .tudents for appeariog in the entrance examination for 
admiasion to tbe under-graduate medical cour.es. 

2.41 Durin, evidence, the Principal, Lady Hardin,e Medical 
College, New Delhi, stated that after admilsion studcnts Who arc found 
weak in their studies are liven extra coachin, irrespective of thc fact 
whether they belon, to Scheduled Castel/Scheduled Tribes or to 
paeral category. 

2.42 The Committee not that as early as October, 1970, the 
Ministry of Health had issued instruction. to the State Government. 
for arrangiog .pedal coaching io the m~ cal colleges ror Scheduled 
Caste/Scheduled Tribe students wbo arc considered to be below the 
standard revealed by their performance in the terminal uamioltionl. 
It was envisased tbat the coachinl could be arransed durin, vacations 
and the .tudents ~ l  also be ,iven instructionl in small tutorial,roup&. 
Emphasis was also laid on coach in, in the first ycar of the. coune. for 
Sc:hedu1cd Cute/Schedaled Tribe .tueleats found to be weak In EnJl.sb. 



:!:6 
The Ministry of Health have not been' a.,le to, flll'Dish detailed informa-

, ,"!.... ~.: ',:. ~ ,1,. . 
tion regarding the action taken for arranging special coaching by the 

authorities of the medical colleges in the various States." 'I'" 
1.41 Tbe regulations framed by tbe Medical C,oaacU of India 

proyide that in respect of candidates belongilil to Schedaled Caltel/ 

Scheduled, Tribes, the minimum marks reqUired for admisSion ''to untler-
gt;aduate medical courses shall be 40% wbereas tbls percentage wID be 
50% for general candidates. The Commissioner for Scheduled Castes 
and Scheduled Trl bes has in bls 16tb and 17tb' Reports for' tbe yean 

1978-79 and 1979-81 observed that tbe performance of Scheduled Caste/ 
Scheduled Tribe students admitted to the medical college' with relaxed 
standards was not satlsradory. Quite a good n .... ber of students could 
qualify in the MBBS examination after several attempts and sevenl stu-
~ n  conld not get through at all. Some students left the studies before 

the completion of the course. The Committee are concerned that a 
number of Scheduled Caste/Scheduled Tribe students thus 10Ie valuhle 
years of life in tbeir career. Tbe Committee retl tllat wben Sdleduled 
Castes/Schedu!ed Tribe students are admitted with relaxed stanwds, it Is 
obligatory on the part of the autborlties of the medical colleges to arrange 
for special coaching afterotheir admission so that they are able to come 
apto the required standard. 

1.44 The Committee find that in the Pre-medical examinatioa 

conducted bY' the Government of Madhya 'Pradesh in the year 1980, out 
of 108 seats rescned for ~h l  Castes In the Medical College. of the 
State, 18 Scheduled Caste, candidates (out of 613 Scheduled Caite appli-

cants) could qualiry on merit and 7 more after giYing relaxation of !% 
marks. . As regards Sebeduled Tribes, out of 108 seats reserved for them 
1 qualified on merit (out of 145 Scheduled Tribe applicants) and one more 
after gidng relaxation of 5% marks. 10 the result, 83 seats reSe"ed for 
Scheduled Castes and 105 seats reserved for Sc..ectuled Tribes had 
remained 'acant. The State Government therefore passed 'an order on 
9th September, 1980 completely relaxing the condition relatlne to the 
minimum qualifying marks for Scheduled Caste/Scheduled TrftIe eumlDees. 

The Committee recommend that the system followed by tbe Goyern-
ment of ,Madhya Pradesh should be Iirtrodueed.in the Central Medical 

Colleges so that all ftle""d 'leais are ftued h1 sd. .. eti. Castel sei.e-
du led Tribe candidates only. The candidates admitted" It; relaxinl the 
m inimUID fJualJfyJIII marks should be Iino special' coaching .lter a'uj • 
• ioo in the colleges.' ," ,  . ',,, .. 

At present, ander a scheme of tIae Ministry 0(, HCNae AfFairs, a 

... ber of Pre-examination Training Centres' are f.actio .... ~ Mereat 
• •  - " .~ .' {',":. I" • I 
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partB of tile eoDntry for EnaJneerlnl Senlc:es and Central Semc. 
examlnatioas eon_ted hy the Vnloa Puhlk Seniee CommiIllOD. If tile 
ia take of Scheduled Caste/Scheduled Tribe students fa the .edieal coUt. 
PI in the eountry on merit oa tbe basis of pN·medJaJ examinatioai 
conduded by the .. rious State Boards has to be iaereaaed, the Com.lttee 

are of the view tllat pr . lIDlna ~n trainial .:entree oa tbe lia. of .. II 

c:eatres fanetlonlaa for Central Sernees ex.mination. should lie opeHII 
in .. rloas parts of the country for the benefit of Sc:IIeduW Cute/ 
Selle'uled Tribe students. The .dmls.lon of a lareer nUIDNr of Selle-
daled C.ste/Scheduled Tribe studeats ia the mediad eoUeae. oa merit 
would eveataaUy result in their qualifying in the MDDS ftaal examJatio. 

within the prellcribed 'urations and reduce tbe ".stage belnl experlepced 
bitherto. The Committee neommend tbat tbe Ministry of Healtllsho ... 
In consultation with tbe Ministry of Homc Atrair., give a serlo •• tbo"" 
to the question of starting pre'eUlllination tralnlag centres for tile beneftt 
of Sebeduled Ca.te/Scbeduled Tribe student. ..pl ..... to take to medical 
profession In their career. 

D. ReservatloD .or .eata iD poat.pad_te eo ....... 

2.4S The Ministry of Health in their letter No. 8-4J/69-MB (PO) 
dated 12. 12. 1972 to the Vice-Chancellon of Universities h.vin, Medi-
cal Faculties conveyed the foUowing Government's decision reprdia, 
concession5 to be liven to Scheduled Caltel/Scheduled Tribe. ia the 
matter of admission to post· graduate medical and dental counea:-

"With • view to amelioratin. the condition of Scheduled 

Castes and Scheduled Tribes candidatea and to briD, 
them to level of condidates of marc advanced sectionl 
of community, it i. con.idered nece.sary to .i,e them 
all possible concession. in the matter of admiuion to post-
graduate courses in medical and dental/education witbout 
.eriously affectin, the .tandard of education. It ii, therefore. 
requested that the Univenities may con.ider the de.irabilit, of 
retervinl 20% of the .eats in po.t .... aduate medical and deD-
tal colleaes (J S% for Scheduled Caste. and S% for Scheduled 
Tribes). It is al.o .uggested tbat these candidates may also 
be given a conces.ion of S% mark. in tbe minimum percentqc 
of marks required for admis.ion to any course. It i. further 
.ulIClted that iD case 20% .eat. earmarked for them remaia 
unfilled, a further relaxation in the marks may be ,iven to them 
in order of merit inle,-se amoll, them.elyes .0 that aU the 
reserved acat. are filled b, candid.t" beloll,in, to tbcIO . 
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2.46 In their letter No. U. 14014/6/14-ME (PO) dated 19 October, 
1974. to the Universities having medical faculties. the Ministry of Health 

bad observed tbat the State Governments/Universities/Medical Colleges 
etc. were not giving tbe concessions in the matter of admission to post-
graduate medical and dental courses to the students belonging to 
Scheduled Castes and Scheduled Tribes. The Ministry of Health reiterat-

ed tbeir earlier instructions issued on 12.12.1972 that all possible 
coacessions in the matter of adntission to post-graduate counes in 
Medical and Dental Education be given to Scheduled Castel and 
Scheduled Tribes without seriously. affecting the standard of medical 

education. 

2.47 The Committee enq uired about the action taken by the 
Ministry of Health/Medical Council of India on the recommendation 
made by the Commissioner for Scheduled ~a  and Scheduled Tribes 

in bis reports for the years 1974-75. 1975-76. 1977-18 and 1918-79 that 
the Ministry of Health should persuade the medical colleges who bad 
not made the required reservation of seats as well as relaxation of 

minimum standards for admission of Scheduled Castes/Schedl1led Tribe 

candidates to post-Iraduate medical courses. Tbe Committee have been 
informed in a note that for admission to post-Iraduate courses. there is 
no mandatory provision for reservation of seats in favour of Scheduled 
castes and Scheduled Tribes candidates. However. the Ministry of 

Education and the Ministry of Health and Family Welfare have advised 
the State Governments/Universities/Institutions to consider the desirabi-

lity ofrescrving 15% and S%aeats for Scheduled Castes and Scheduled 
Tribes candidates respectively in the various post-sraduate counes. 
Individual medical institutions follow varying patterns of reservation in 

favour of Scheduled Castes/Scheduled Tribes candidates as well as for 
other categories of beneficiaries. The Committee have been informed 
that the Government shall take a view in the matter after receiving 
recommendations of the Medical Education Review Committee. 

2.48 Aaked whether the Medical Council of India has recommend-
.d reservations in post-graduate courses. the representative of the 
Miniatry of Health has atated :-

"They have not sUllosted. But we have ltritten to the State 

Governments once in December, 1972 and once in December. 
1914 that they should observe these proportions for both. This 
did not go aa part of the framework of the Medical Council of 
India." 

2.49 Tbe question of providing reservations in post-Jr8CIuate medi-
cal courses for ,eneral candidates as well as Scheduled Caste/Scheduled 



Tribe candidates was conlidered by the Medical EdUcatiOD 
Review Committee which was cODstituted by the Government 01 India in 
September, 1981. The Review Committee has in its report, recommend-
ed the following approach :-

"The Committee is of the opinion that there Ihould be no 
reservation for admission to the various poat-p'aduate courscs. 
Merit in the proposed National Entrance Examination should 

be the only basis. The Committee also recommendl tbat aU 
admissions ~ the post.graduate courses. in any institution, 
should be.n to candidates on all India basis and then 
should be no restriction regarding domicile in the State/UTs in' 
wbich tbe institutions is located. 

As regards Scheduled Caste/Scheduled Tribe candldatea, 
the Committee is of the view that such of them who have 
passed tbe MBBS ell:8mination and gained full registration may 
be enabled to secure admissions to higher counes by provid-
ing them with special coaching/counselling facilities Arrang-

ements for this should be made by the State and UT Govern-
ments in counsultation with the local University (ies) and tbe 

Deans/principals of the concerned medical institutions. Need-
le .. to lay, such special coaching facilities would be required to 
assist such SC/ST candidates who are not likely to secure ad-
missionl' on merit basis throulh the National EntraDee Exami. 
nation." 

2.50 When the Committee enquired during the evidoqce whether 
luflicient number of Scbeduled Caste/Scheduled Tribe candidat. are 
available for admiasion to post-graduate courses. Secretary, Ministry of 
Health stated that there is no mandatory provision regardinl reservation 
for the post-graduate courses. But the Ministry of Healtb ensures tbe 
implementation of the reservation policy by giving necessary instructjons. 
In tbis connection, the witness stated as under :-

"As rar as tbe Indian Medical Council Act of 1956 il concer-

ned. under tbis Act, the mandatory provisioD is wi&b r.rd to 
minimum qualificationl for admiuions. For JCDeI'al CaDdi-
datea, it is 50 percent and for Scheduled Castos/Sc:beduled 
Tribe candidates it is 40 percent. AI far as lhe reservation 
of seals is concerned. they follow the instructionl which tile 

Education Ministry in the first instance ,ave and which we 
lent to various universities. In other worda. it il nol man-
datory stipulation under the Act. The maDdatory ltipulatioa 



tinder the Act is only with reference to the qualifying markl. 

namely 40 per cent as against SO percent in tbe case of scoeral 
category candidatel. The legal position is that under the Act, 
we cannot make a mandatory stipulation that IS per-cent of 
scatl will be reserved for Scheduled caste candidatel for postJl'8-
duate counes." 

2.5 I The reservation of seats provided for Scheduled Castes and 
Scheduled Tribes and the relaxation in marks given to them in the post-
sraduate courses in the Central Medical College. arc br ~  mentioned 
~~I • 

Medical College 
Institute 

Reservation of 
leats provided 

Relaxation Remarks 

I. All India Insti-
tute of Medical 
Sciences, New 
Delhi. 

2. Post-sraduate Insti-
tute of Medical 
Education and 
ReMarch. Chandi-

aarh. 

l. Institute of Me-
dical Scienc:el, 
Banaras Hindu 
University 

20 percent for SC/ST 

20 per cent for SCI 
ST 

4. lawaharlal Inl-
titute of POlt· 
sraduate Medi-
cal Education 
and Research, 
Poodicherry 
(Jlpmer) 

25 % for SC/ST 
Rural quota 

S. Ooa Medical 
Collese, Panaji. 

Admislion to post-
graduate courses is 
made primarily from 
candidate coming from 
under-Ifaduatc courses 
of the University 

Number of post-Jra-
duatc scats sanctioned 
small. Hence no reser-
vation made. 



A.lllndllllutlhlte of MedlCGI Sclence8, New Delhi 

2.52 20% of the total seats in post-Sfaduate counes arc reserved 

for the candidatel belongiDI to the Scheduled Calte/Scheduled Tribe 

commuDities. These candidates arc liven a conceuion of 5% 
marts for calculating the minimum eligibility martl for admi-
ssion to post-Ifaduate courles. Durinl evideDce, the Director, 

AIIMS. New Delbi stated tbat the Institute il makin, reservations in 
every course of Itudy. He stated that in subjects in M.D. and MS 
prolCammes proportionate reservations arc made for Scbeduled Cllte/ 
Scheduled Tribe candidates and th!s is beinl done even in the clinical 
lubjects which are in Ireater demand. But the reservation orden may 

not be applicable in each individual subject I~  Medicine. GynaecololY 

and Obltetrics in which Scheduled Caste/Scheduled Tribe candidata may 
Dot apply. 

2.53 The foUowiDI statement indicates the number of Scbeduled 
Caste/Scbeduled Tribe caDdidates liven admission in postlraduate Cour-
SCI iD tbe Institute in varioul disciplines durinl the academic yean 1979-
SO. 1980-81 and 198)-82 :-

Total no. of admillions SIC Admitted SC • 
Year made Clinical Non- clini-Non-

Clinical Non-cJinical Clini- cal Cli-

cal at-
cal -------.. ----.-.-._.,_. 

1979-80 74 26 2 .. 1 

1980-81 77 23 12 4 .. 
1981-82 85 12 .. 5 S 

Post-grtlllwlte inltl'''t.e. Clumdl,arh 

2.54 The Director. POlt-lraduate Institute of Medical Education 
and Researcb Cbandiprb Itated durinl evidence that normally tbere had 
been no difficulty in 811in, up the reserved scatl for admislion hl : he 

post-JI'aduate counel. However, only recently the Institute could not 

611 up all the reserve teats. The Institute loupt pcrmiuion of the 

MiDistry of Health to flU up the uDfllled reaerved leats by leDeral candi-

dates but permi .. ion WII Dot aiVeD. 
---------:---:-~--:--:---:--- ---------. ---. 

• Very limited Dumber of caDdidates beloD,inl to Scbeduled 
Cute and Scbeduled Tribe catOJOl'ica apply for admission to post-,..adu-

ate COunel in DOD-CiiQicai lubjects. 



1.55 The Committee have been informed in a lubaequent note 
furnished to tbe Committee after the evidence that tbis Institute the total 
numbtr of seats filled up by Scbeduled Caste/Scheduled Tribe candidates 
in the various post-sraduate courses was 12 in 198017 in 1981 and 15 
in 1982. ' 

Institute of Medical Sciences, Banaras Hindu Universily 

256 The Director, Institute ot Medical Sciences, Banaras Hindu 
University has state<t.. that admissions to the post-graduate courses are 
made from the candidates coming from the under-graduate courses. The 
candidates are registered in different subjects and they have to qualify in 
an open competitive examination. In 1982-83 academic session there 
were 66 seats and out of them 9 seats were filled up by Scheduled Castel 
Tribe candidates. Advertisement for ,outside candidates was made only 
in respect of 4 seats as 62 were admitted automatically from under-sradu-
ate level.  Now the present position is that for MD courses there is no 
new entry point because all internal candidates are admitted. Only the 

seats which are left over are advertised. 

2.57 About the suggestion that BHU should also made reservation In 

post-sraduate courses in the manner in which AIIMS. New Delhi is do-
in •• the Director. Institute of Medical Sciences. BHU stated tbat in July, 
1982 the Academic Council has acCepted that there should be reservation 
, at all new entry points. 

Jipmer, Pondlcllerry 

2.S8 The Committee have been informed tbat in post-graduate 
coursel, 25% seats are reserved for "SC/ST/Rural Quota." 

2.59 The Committee enqulfed why separate quota bas not been fixed 
for Scheduled Castes and Scheduled Tribes in respect of post-sraduate 
courses. The representative ~  the Ministry of Health has .,reed during 
evidence thlt the percenta,'1 of relervation ahould be earmarked ~para

tely for Scheduled Caste, Scheduled Tribe and the candidates comins from 
rural areas. 

2.60 It hal been Ita ted that out of 58 seall available for admislion 
to various post-Iraduate coursci in thil loatitute, 25% of seall (i.e. 'S 
seats) arc reserved for Scheduled Castel. Scheduled Tribes and Rural 
Service Candidates, 

2.61 The following statement indicates the number of scali relerved 
ror SC/ST/Rural candidates in po ~ ra a c ~ iD thc IQltitQtc aDd 



" 
the Dumber or seats filled up by Scheduled Casll'!/Scbeduled Tribe candi. 
dates during 1979·80. 1980-81 aDd 1981·82:-

Year SealS reserved for Seals filled up 

S.C./S. T./Rural SC. S.T. 

1979·80 15 8 Nil 

198()..8 1 15 5 Nil 

1981·82 IS 4 Nil -
2.62 ]t bas been stated that since the rC'servation is combined for 

Scheduled Castes/Scheduled Tribes and Rural Service candidates, there 

i. no separate number of seats earmarked for Scheduled Cute/Scheduled 

Tribes. 

Goa Medical College, Panojl 

2.63 The Committee have been informed that the total Dumber of 

post.graduate seats sanctioned by the Medical Council of India and 

University of Bombay to which this college is affiliated for post.graduate 

degrees in various specialities is very small. It is not possible to make any 

reservation for Scheduled Caste/Scheduled Tribe students for admis.ion 

to post.graduate medical courses as in most of the cases tbe reservation 

will be of tbe order of 50%. 

1.64 The Medical Etlaeatlon Renew Committee cODStltaiH by tile 

Government of India in S p nn~r  1981 hu, in its report, to_Itted 
recelltly expressed the opinion that tbere shouN be no reR"atioRI for 
admissions to the varioas post'lraluate cou ... iR the medical colletn. 
AI regam SeWnleel C.ste/ScheU'ed Tribe caadldates, the Review 
Committee Is of the view that sach of tllem who have ,..... the MBBS 
eumloatlon and pin" full reglstration .... y be enable' to Malrc .... 
ulo .. to higher coarses by provWln, them wltb special coachinl!cOllllleI-. 

iDg facilities. 

At present 10% seats are ftIC"fd for Sc'e.led C .. te/SeIM .... 
1'JDe candidates for .... Isslo.. to tile post.., ...... te eo. nes of the AU 
In4ia Iastitate of Metlical Sciences. New Delhi ... POit-paaate JIISdtate 

of Medical EHcatlon aa. Retearc •• ChaMIp"'. In tile Jawabarlal 
-Institate of Post·an_te Medical EdIIation a" Researcll, POIIdIdaerry 
(JIPMER), 15% seates are reBt"ed (or SclleUled Cam/ScIIeaiei TIIW, 
a.ral c:aadldates for ._lssIo. to its post ......... te eoarses. 
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The Committee feel that If the recommendation of the Review Com-
mittee that there should be no reservations for admissions to the various 
postgr.duatee ounes is accepted by the Government it would be detrimental 
to the interests of Scheduled Caste/Scheduled Tribe candidates who aspire 
to gain higher qualifications in medical edacation and raearch. The 
Committee reeommed that the reservations in post-graduate eonses aIIoald 
be Insisted. 

2.65 In the J .... harlal Institute of Post-gra_te Medical Eclaea-
tion and Reaseareh, Pondfeherry 25% seats .re resened for Sehedaled 
Casts/Scheduled Tribe/Rural candidates for .dmission to the Post-
gradu.te courses. Wben the Committee asked during cvidence why sepa-
rate quota hal not been fixed for Schedaled Caster and Scheduled Tribe. 
the repre.entative of the Ministry of Health agreed that the percentages 
of resenation should be earmarked separately for Scheduled Caste/Sche-
duled Tribe and candidates coming from rural area.. The Committee 
reeommen d that the present combined resenation .aota· ... ould be .pllt 
up and the prescribed pereentqu of seats be rne"ed for Scheduled 
Caste. Scheduled Tribes. 



CHAPTEIlID 

Post Milt ric Stluilllrshtps 

3.1 The scheme of Post-Matric' Scholarships to the Scbeduled 
Castes/Scheduled 'Tribes is operated by the Miniltry of HOJU Afrain 
throullh the State Governments/Union Territory Administrationl. fbe 
scheme inter 111111 provides}hat a scholarship holder will Qot hoJa any 
other scholarship/stipend. If awarded any other Icholar'hip/lfipeacL 

tbe Itudent can exercise his option for either of (be two acholanbipa/ 

Itipenda. whichever it more beDefteial to hila 1041 .hould inform tb. 
awarclin,authorfty throush tbe Head orthe tnlritatiol IdNJIIt 'tbe optioa 
made. No scholarsbip ,is payble to tile 8ttIdt!nt ,.nder tllda 'lCbeme from 
tho date be aeoept. anoth. Icho .. nhip/ltipead. Tht student 
caa, bowever. aocopt flleclod.i08 or a ,ra. or ·ad .... monltal)' 
help from the State Government or any other source I. _ purchue 

of books. equipment or for memn. the eJJ)CDKI op board aad 
lodJirg in addition to the scbolarShip amount under 't'bia aeheme. 

3.2 Candidatel belongin* to one State but Itudyin. 'in aao"tlJao 
State are awarded scholarsbips by the State to which tbey belonj IOd 
t1Ibmit their appJicatioas to tbe competent autborities in tbat Stale. fit 
lChotanbip money i. paid to the lIClected atadenll by ~  'Go'eraiMGt 

of the State/Union Territory to which they belon. in Iccordaace 'WIda 
the procedure laid down by them in this reprd. 

3.3 Scbeduled Caste/Scheduled Tribe Itudall atudyi ... a.der 
araduate coursel in the Central Medical CoUe,Ct ",lao IU'III dae eliIi"'-
Jity criteria and other conditions laid down in tbe pOit-matric lCbolanhip 
scheme are entitled/to ,et the br.Defit. available under the acheme Th. 
present rate of Icholarlbip i. RI. US/-per .ODtb lor boY' and lb. 195/· 
per montb for ,irl. in tbe fint year aDd RI. ISS/·per moDth for boyl 

a~  Rs. 200/-per month for airll from the secoDd ,ear oa.ardl. Tho 
Dtrector. AUlDdla Inltitute of Mec!ica1 Sciences, New Delhi Dad d ........ 
evidence that the elpenditure incurred by a bOitener iii 'the IDlfifurt 
"al abont Itl. 3S0/-per month. The reprtleDtattve or the Mlni.t" Of 
Ifealtb BJfeed that the .cholarlbip amount wa. inadequate aDd .lba, ., 

.01l1d be raised, 



3.4 The Committee wanted to know whether the Scheduled Castel 

Scheduled Tribe students were being assisted by the Ministry of Health 
in lettinl the scholarships. The respresentative of the Ministry of 
Health stated during evidence that the students studying in the Central 
Medical Colleles were applyiq direct to their respective State Govern-
mints and these scholarships were sanctioned and b r~ by the COD. 
cerned State Governments. 

3.5 The Committee pointed out that in some of the Indian Insti-
~  of Technolosy. the scholarship amount was paid by the Institutes 
to 'the students and then the claims were lot reimbursed from the conce-
rned State Go ~rDm n . In this connection the representative of the 
Ministry or Health stated as follows :--

"The post-matric scholarship scheme is a hundred per cent 
Centrally funded acheme. I do not know if there can be aDJ 
objection to the Ministry of Home Afrairs ,ivin,loDic money 
directly to the Central Institutions treatin, them as consti. 
t&eDt units. Why should it 10 to the State Governments 

tlrst?·· 

3.6 When asked whether there was any proposal that the exp-
enditure which cannot be toet by the hostellers out of the scholarship 
amount received by them. should be liven as a loan. the representative 
of the Ministry of Health stated that the difference was only of RI. 
tOO/·aDd living loan would be a cumbersome procedure. When it was 
SUlJC$ted tliat the State Governments should provide &ancial auistance 
form their ownresources, the witness stated as follows :-

"We cannot start a scheme for coverinl the difrerencc betwccn 
the post-matric scholarship and the amount that is incurred 
In w",s of tution fees. hospital charges etc. The difrerence 
to be fUnded from the funds of the institution really means 
fundlnl from the funds of the State Government. It 

Resitkncy Scheme 

3.7 In the All India Institute of Medical Sc nc a~ New Delhi and 
the POit-pduate Institute of Medical Education and Research. Chandi-
larh, all post· Iraduate students including students belon.inl to Scheduled 
Cutes and Scheduled Tribes are covered under the Residency Scheme. 
they are paid emoluments in the scale of Rs. SOO-SO-600 per month 
pia. D.A. and C.C.A. as admillible to Central GovCfoment 
employccs. 



3.8 The CODlmiuloner for Schedaled Cutes.... ScWaIe4 TrIi.e. 
lias In his .nnaal reports repeatedly drawn .ttentlon to tlae IaonUnate 
delays in tbe landion .ud disburlfment of Post· .... trk scbolanlUps by tile 
State Qol'erDDlentl/Unlon Territory Administrations to Scheduled Cutel 
SeIINale. Triite stadents stadylnl In y.rloas edDcatleaal l_titatJo... In 
tile eGalltry. In tbis connection, reference may be .He to 'die 
o_".tlool made in para 6.35 of bil 16th Report (1978-79) ........ 
6.156 of the 17tb Report (1979-81). The COlllJDlttee reeGlIlJDe'" that 
the qaestion of payment of scholarships by the Central Me4Ieal eo ... 
to the stadents In .dvance .nd later claimlal relDlllanelBeDt· at tile 
amoants from the state GOYermneatl/Unloll Territory A ... n ....... 
shoald be considered. 

B. Graat. to CeDtr.1 Medical Collele. 

3 9 The All India Institute of Medical Sciences, New Delhi, _d 
Post-araduate Institute of Medical Education and Relearcb, Chandiprb 
are fully financed by the Central Government by way of Jl'lDtS. The 
Jawabarlal Institute of post·graduate Medical Education IDd Relearcb, 
Pondicberry, and Lady Hardinge Medical College and Hospital, New 
Delhi. are subordinate offices of tbe Director General of Health Services, 
under the Ministry of Health and Family Welfare and expenditure 
on them i, ineluded in tho budget of that Mini'try. Tbe Univ.rait)' 
College of Medical Sciences, New Delhi, is a maintained institute oftbe 
Delhi University and expenditure on its development and mainteDance 
is met out of grants sanctioned by the University Granta Commission. 
Maulana Azad Medical CoUege, New Delhi is administered by the Delhi 
Union Territory Administration. Tbe Goa Medical Coliele is admini.ter-
ed by the Union Territory Administration of Goa. Daman and Diu. The 
Institute of Medical Sciences. Varanasi, and Jawabarlal Nebru Medical 
College, Aligarh are maintained institutes of tbe Banaras Hindu Uni-
versity and Alilarh Muslim University respectively. Thele two institutioDl 
are under the administrative control of the Ministry of Education and 
are Sulture and are financed by way of Irantl sanctioned by tbe Uni· 
versity Orants Commillion. Mabatma Gandhi Institute of Medical 
Sciences, Wardha is a private colle.e manapel by the K .. turba H_ltb 
Society. 50% of the expenditure is borne by the Centr.1 Government, 
25% by the Mararashtra Government and 25% by the Kuturbe Health 
Society. 

3. JO The Committe. desired to lenow the blli. of .ivinl.rant. to 
the Central Medical Colle.os. The Secretary, Ministry of Health.tatcd 
that tbelc pnll cooaisted oftwo parts, i. e. plan side and the noa-plaa 



aide. On the pllUl lide. the schemes were properly fed. examined and 
were·taten up. New schemes were taken up after they were cleared by 
die Planning Commillion. Bxpansion or addition of new schemes was 
exambled in C01I8Ultation with tbe Planning CommiSlion. 

~ ItlI Tbe eolllmiUe wanted to koow why the Ministry of Health 
W in a ",iijcn reply stated that no percentage of ,grant had ben 
IPI .~  earmarked ror providing racilitics to Scheduled Caitci .ad 
fMlbe4tded· 1:",*. The Secretary. Miniltry or Healtb stated that so rar 
.,JM4kaliQltitutea which wercceatrally funded were concerned. it was 
.. JPQsliblt-w..,ovide .. n,.spec;if.icpercentaI8 in schemes for the benefit 
of SMtIIdu'N Qiltea and Scheduled Tribes. . 

3.ll No Indication Is at preBent available from tbe published 
dOCUlDed al to the 80w of beneftts to Scheduled Caltes and Scheduled 

...... t ottlle fandl .. de a .. llable by the Gove ..... ent of Inella to the 
e ...... 1 Mefkal Colletes. The COlllllllttee recommend tllet in tbe badlet 
fIf the Cen_t Metical Collel" funds Ihoald be separately earmarked for 

tile e ... tlonal deftlopment of Scheduled Cute/Scheduled Tribe students 

..... for IIe1teftt to be proYlded·to 1tae Scheduled Calte/Scheduled Tribe 
tadllnl and DDD-teacblnx It aft' of tbe CoUeges. DetaUs of tbe amounts 

,."YlW fbr 'arloas i1chemel al also tbeir utilisation shoald also be 
lDc!JqW ID tile annual Reports of the Universities and Medical CoUexes/ 
laItit1lteL 



CHAPT&RIV 

RESERVATION IN SERVICES 

4.1 The Government of India. Cabinet Secretariat (Department of 

Cabioet Affairs) had. in their 0 M. No. 85/11/CF-61(1) dated 28th 

December. IQ61, informed tbe various Ministriel that "Scientific or 
technical" posts sbould include all posts for whicb qualifications in tbe 
natural/exact sciences or applied sciences or in tecbnolo,y are prescribed 

and, the incumbents of whieb have to use that knowledge in the dilChar,e 

of their dutiel. 

4.2 Later. the Ministry of Home Affairs in their O.M, No.9/2/63-
SCT (I) dated 2nd November, 1963 to all the Ministries, conveyed 
Government of India's decision that reservation orders in favour 0( 
Sebeduled Castes and Scbeduled Tribes will not apply in the case of 
appoiotments to posts for conductin, research. or for orpni.in8, ,uidia, 

and directi. research. In tbe Ministry of Home Affain O.M. No. 
9/4/69.Estts. (SST) dated 6th October. 1969. inltructionl were i .. ued 
that the orden of tbe 'Miailter concerned Ihould be obtained by the 
Ministry/Department conceroecf before exemptjo, any pzetted acienliie 
IUId ~n cal post from tbe purview of the reeervation orderl. 

4.3 The Ministry of Health and Family Welfare, in their letter 
No. F. 2·157/71-ME (PO) dated 7th September, 1971, drew the attention 

of the All ladia I_nute of MedicaJ Sciences. New Delhi, to tbe aloresaid 
ordors of the Government of India BAd Itated tbac the poIts whicb wtI"e 
prQPoeed to be exempted trom tbe purview of the raervation orderl 

should be eumia.t aad oocos .. ry action taken in tbe Ii,bt or the orden 
• 

of the GoveramcDt. 

4.4 Wben the Committee wIUIled to know wby leachiD, po ... ia 
medical collep were treated II lCintific, tccbnicaJ and pertaioiq to 

raeareh and tbereby exemptin, from tbe purview of reservation orden. 
The Director G n~ral  Health Services. stated durin. evidellce that this 
decision bad been taken in tbe lipt of in.tr"ctioos iuued by the Cabinet 



Secretariat. When the Committee further pointed out that the instru-
tions (or exemption (rolll reservation orders were in respect of scientific 
and technical p~  and not about the teaching posts, the Director, All 
India Institute of Medical Sciences. New Delhi. stated as follows :-

"In the Faculty it is not merely teacbing alone. Relearch is 

an essential part o( their duties. We treat them as scientific 
staO'. This is for conducting research, for organising. for 
guiding and directing research. So this comes under that 
category. So, these were exempted by the Ministry of Home 
AO'airs. Their circular exempts these categoriel ... 

4.5 The Director General, Health Serviccs, however, informed the 
Committee during evidence that a decision has DOW beeD taken that evon 
at the Faculty level. at the entry point, i.e. in the case/of Lecturers, the 
reservatian orders would be made applicable bhth in the All India Instit-
ute of Medical Sciences, ~ Delhi and in the Post-graduate Institute of 
Medical Education and Research. Cbandilarh. The witncss further 
added that the Minister of Health was the President of Ihe Governing 
Bodies o( the Ie Inlltitutes and a conscious decision bad been taken to 
provide reservations and appointments to Faculty posts. In a note furnis· 
hed the Committee after the evidence. the Ministry of Health have for. 
warded copies of the Resolutions passed by the Governinl Bodies in this 
connection. It il observed (rom thelle relolutions that the Governing 
Body of the All India Institute of Medical Sciences, New, Delhi, at their 
meetinl held on 11.1.1983, have decided that "the policy of reservations 
for Scbeduled Castes/Scheduled Tribell, all prellcribed by the Government, 
be followed for appointment to Faculty postll also." 

4.6 . The Governinl Body of Post-Graduate Institute of Medical 
Education and Research, Chandiprh, at their meeting held on 14.1.1983, 
have also decided that the "Rules and the .uidelinOl issued by the 
Government of India with relard to roservations for Sch l~ Cute.1 
Scheduled Tribes catelorie. be followed in respect of posts includiu, 
teaching and non-teaching posts in the Institute. However. where a 
difficulty arises in implementatioo, the matter may be brought before the 
President of the Institute for bis decision." 

4.7 As per information furnished to the Committee the represeata-
lion of Scheduled Castes/Scheduled Tribes in Group A posts in the 
Central Medical Colleles il as follows:-
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Name of Medical Number ofpoats Remarks 
College/Institute Total SC ST .-.. -.--... ---~----- .. -- .. --.... ---.----.-.-------.--. 

I. All India Institute of 234 
Medical Sciencel, 
New Delhi. 

2. POlt-GraduAte Institute 
of Medical Education and 
Research, Chandigarh. 179 

3. Jawaharlal Institute or 
Post-Graduate Medical 
Education and Research, 
Pondicherry (1IPMER) lOS 

4. Lady Hardin.e Medical 
Colle,. and HOIpitAl. 
New Delhi. 118- -iacludiaa 

CGHSStaff' 
S. University Collese of 

Medical Sciencea. 
New Delhi 82 

6. MaulaDa Azad Medical 
Collele, New Delhi. 136 I 

7. Ooa Medical Collcse, 
Panaji. 59 I 

8. Institute or Medical 
Sciences, Varanasi. 1449 2 

9. lawaharJal Nehru Medical Information 
Collese. Aliprh. Dot fumished. 

10. Mahatma _Gandhi IDltitUte -do-
or Medical Sciences. 
Wardba. 

Total : 2365 6 

4.S It is seen tbat out or 2365 teachiD, staff iD 8 Central MedJcaJ 
CoDelel ror which information hu been furailhcd. the Dumber of poliS 
beld by Scheduled Cut .. i. 6. There i. no Scheduled Tribe iD the tcacb-
iaJ ltaff. 
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".' TIle Committee .. ote 'da«t olltof 23e tear1atag POlts fa 
the Ceatral Mettleal Celleps lor which iaf'orauatioa hs beea 
furaished by the MiDistry of Health, the aumher of teachlq posh 
held by Scheduled Caste pel'llODS is oaly 6. Tiaere is DO persoa 

beloalial to the Scheduled Tribes ia aay of daeae CoDe.e.. Tlds 

positioa ezists because there i. ao reservatioa tOr 8alaeduled 

Castes/Scheduled Tribe. ia teacldag posts. Had there beea reae-

rvadoDs iD these categories, the posidoa would hve beeD better. 

HeDee the Committee recolDmeDd that there should be reserva-

tioas iD terchial posts at all levels . 

The Committee recolDmead tht the Miaistry of Healthl 
EducatioD should i.sue iDstruedoDs illlmediately for the imple_ 
meatatioD of reservatioa orders la the t.chiag po.ts iD the 
remaiaiDg 8 medical eolleles. The State Goverameats/State 
Ualversldes havial Medical Faculties may al.o be advised to 

fall ia liDe with GoverDlDeDt of ladia's policy la this repwcl. 

The CotalDittee would like to observe tlaat DOLimplemeat_ 

adOD ofreservatioD orders iD the teachiag posts aft tIM .. rear. oa 
the groaad that these were Uselead&c aad teclaaiaal posts" aad 
heDce ezeIDpt froID the purview of reservatioD orden was .... rdly 

justl&a ble aad has ia eB'ect resulted ia deprivial the Scheduled 

a Sch l~  Tribes fD getti. their d.e daare ba the teaclaial 
profe .. ioD. The Committee stroagly feel tlaat the MUd.tries of 

EducatioD aDd Health IDust take prompt aad dectfve measur .. 
to implemeat the reservatioa orders. 
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".11 The CoID_ttee Sad that oat olSG Oro.p '8' .... 
teaddaa POUt ID 8 CeDtral Medical CoDel", tile Damber of po". 
II ... by Schedaled c..te perMD. i. oaly 7. fa tact, ... Ii of tIIeH 
collep., DO Groap (B> po.t ,. laeld bYaDy Sdaedaled,c..t. penoa. 
No Gro.p 'B' poat ia laefd by aDy Selaed.led Tribe penoa ... aDy 
0' tile coD.a. 

l'Iae CoDUD.ittee Sad that J ........ laI Nelara Medical CoD.e, 
AUprla MaaUID VDlveralty, "a DOt fUnd ... aDy halor_doD 

~.... DI repreuDt.doD of Selaedaled C •• t.. aDd Selaed .... 
Tribea ... tile Do .... te.emDI poata fD tlae eoDele. TIle eo ...... ttee 
an DOt .ware wlaetller aeparate data r ~ elDpl0YlDeat of 

Schedaled c.atea &ad Selaedaled Trib.. ... tlda coD •• 'a be .. 

maiataiaed at .11. TIle COlDmlttee reeolDlDead that Deen....,. 

iHtractioDa "oald be iaaaed by tile GoveralDeat iD tlda reprd. 

4.1:Z The Committee "anted to ha.e Information repnllat tile dates 

from which orden regarding relenatlon In direct recral_ent and 
promotions in non-teaching post. "ere made applleable in tbe Central 
Medical Colleges. The Infonaation furalsbed to the Committee in rnpect 
of some of the colleges is qaite .ape. Aboat Ja"aharlal lastitute of 
Post-Graduate Medleal Edacatlon and Reaearch Pon41cherry aad Malaatlaa 
Gandbl Institute of Medical Sciences, War. it has been .tated t •• t tile 
or.ers were .ade applicable ufroID the Yery laception of tile laatitlltes". 
About Institute of Medical ScIences, Banana Hln'u VDiYenity Jt ... .... 
stated that tbe orders were iUlled "from the date of .1recd ... by tile 
Vnlvenlty 8athorides." About Goa Medical Instilate, p ........ It bas ..... 

stated that tbe orden "ere made applicable "from the date "Ilea tile 
Gonrnment of India Issued orders". About URi,enlty Collete of Me4IcaI 
Sciences, Ne" Delhi It bas been state. that tbe iafo .... don "a. UHt 
.. aUa""." From replies of tlda nature faralliled to tile C_Ittee, die 
eoaduslon Is inescapable that tbe autborities of tlte Ceatnl Medical 

Colleges are not fully a"are of tbe ,arioas reae".tion onlen or of tile 
procedue regarding maintenance of prescribe. roaten and deteralaatto. 

of reae"ed vacancies as per Instructions of tbe Go,enuaent of 1MJa. TIle 
Committee -nest that tbe stall' of the Ceatral MH.Ic:aI CoUep • ...u. 
with ft!Ie"ation matten Iboal. be traiDed in rep" to proper __ te .. -
nce of rolten and appJicabJIJty of reae"adon orden. 

4.13 The Committee expreu tlteir .... ,.....re o'er tile "".IIIt-
adoa of rete"ation policy la tile CeDtraI Me6:a1 Co .... 
Neidler tIte MinJatry of Healt. aor tile Ministry of EUcatioa "ye CIU'N 



~ 

to took Iato tile lllatter .... let tIdIln ItPt. 'I1ie Coallllttee receBbII-t 
that· ..... edlate .etiOD ..... 1. lie taken to let rieht the recom and to _-
,_eat uri ... cmIen ror l'eIeI'fttionl. The COIBIIIIttee WOlIN lite to .. 
lido .... of tile aetian takea .. thll 1'eIIri. 

Haw DBLlII; 

April 2'1, 1983 
·Yal.rakha1, IfIO.ffS) 

A.C. Dal, 
Chairman. 

Committee 011 the Wel/llI'e 01 
ScMduled Ctutel tIIId SchMIt-
led Trlbel. 



A.PPENDIX 1. 

(,ee para 2.11) 

IN THE SUPREME COURT OF INDIA 

(CIvIl AppeUate Jart_led.g) 

(CM' Ap,.tl' NOJ. 554-555 0/1981) 

Stato of M.P. and Anr. Appellantl 

.,. 
Kumari Nivedita Jain and On. Rcapoadentl 

xxx xxx xxx xxx 

AD analysil of the various st'ctions of the Act indicate tbat 
the main purpole of the Act il to establilh Medical Council of 
India. to provide for its conltitution. composition and itl functionl ; 
aad the main f\mctioa of tbe Council il to maintain tho medical relister 
of India and to maintain a proper Itandard of medical education aDd 
medical ethics and professional conduct for medical practitioners. The 
Icheme of the Act appears to be that tbo Medical COUDcil of India il to 
be let up in the manner provided in tbe Act and tbe Medical Counal 
will maintain a proper medical fegilter. will prcacribe minimum .tau-
dardlof medical education required for gfanting recopiled medical 
qualificationl. will a110 prcacribc standards of post·graduate medical 
education and will fartber replate the ltandard. of profeslional conduct 
and etiquette and code of etbics for medical practitioner.. Tbe Act 
further envilaps that if it appears to tbe Council tha' tbe cour ... of 
study and examinalioa to be under-lone in. or the proficiency required 
from caadidates at anJ examination beld by any Univeraity or Medin I 
Ialtitutioa do aot conform to tbe ltaadard prescribed by tbe Cougal 01 
that tbe staft', equipment. accommodation. train in, and otber '.cmde. 
for iastructioal and traiaia, provided in lucb University or medical 
Inltitution or in any collep 01 other jn,titution affiliated to that Vai-
versity do Dot coaform to tbe standards prescribed by the Council, the 
Council will malte a reprelCntation to tbat effect to the Central Govero-

47 



ment and on consideration of the reprelentation made by the CouDcil. the 
Central Government may take action in terms of the provisions contained 
in S. 19 of the Act. The Act also empowers the Council to take various 
measures to enable the CouDcil to judge whether proper medical standard 
is bein, maintained in any particular institution or not. 

Now coming to the consideration of the question involved in 
this appeal, it appears from the provisions of the Act that the 
authority of the Council extends to _ the sphere of inaintainin, 
proper medical standards in medical colleges or institutions neccs-
sary for obtaining recognised medical qualifications. By virtue of 
this authority it may be open to the Council to lay down the minimum 
educational qualifications required of a student who may seek admission 
into a medical college. In other words. the eligibility of a. candidate who 
may seek to let admitted into a medical colle,e for obtaining recognised 
medical qualifications may be prescribed by the Council. All the can-
didate. who are eligible for ,admission into Medical Colleges or Instituti-
ons to for getting themselves qualified as medical practitioners are entitled 
seek admission into a Medical College or In.titution. As to how the 
selection has to be made out of the eligible candidates for admission into 
the Medical Collese is a matter which has necessarily to depend on 
circumstances and conditions prevcliling in particular State.. Thoush 
the question of eligibility for admission into the medical curriculum may 
come within the power and jurisdiction of the CouDcil, the question of 
selection of candidates out of the candidates eligible to under.go the 
medical course does nol appear to come within the purview of the 
Council. The observations of the Supreme Court in the case of State of 
Kerala v. Kumarl T.P. Roshana and Drs. (supra) quoted earlier relate 
to the question of qualification or eligibility of students for admission 
into a medical college and the said observations are not intended to 
apply to a case ofselection of students for admilsion into a Medical 
Collese out of the eligible candidates. As the number of candidates 
seeking admission to medical colleges largely exceed the number of 
vacancies available to luch candidates for admislion. some kind of 
procedure has to be evolved fur such selection. The process of selectioD 
of candidates for admission to a medical college out of tile candidates 
eligible for admission for filling up the limited vacancies hal no real 
bearing on the question of eligibility or qualification for admilsion or 00 

the standard of medical education. The standard of medical education 
rcally comes into the picture in the course of studici in the medical 
colleges or institutions after the selection and admission of candidates 
iDto medical colleges and institutioD'. Students who .. tidY the require-



meat. or Replatioa I become qualified or eli.ible to lI~  admittioa iato 

tbe Medical Courle. RelulatioD I prescribel tbe requisites wbich bave 

to be satisfied to enable every student to become elilibled orqualified to 
leek admiuion and the process ofaelection comes thereafter. 

Undoubtedly, uuder S. 33 of the Act, the Council is empowered to 

make relulations with the previous sanction of the Central Government 
paerally to carry out the purposes of the Act and luch regulations may 
alao provide for any 01 the matters mentioned in s.JJ of the Act. We 
bave earlier indicated what are the purposes of this Act. Sub-ss. (j), (k), 

(I) and (m) of the Act wbich we have earlier set out clearly indicate that 
tbey bave DO application to the proceas of aelection of a Itudent out o( 

tbe eligible candidates for admission into the medical course. Sub-s 
0>, (k), and (I) relate to poat admission stages and the period of Itudy 
after admislion in medical collelea. Sub-I. (m) of S.33 relatea to a POlt-
de,..ee Itale. Sub-I. (n) ot S.33 which bas allO been quoted earlier is 
allo of DO aSlistance as tbe Act is not concerned with the qucstion OJ 
slectioD of tbe Itudents out of the eJisible candidates tor admission into 
medical colle.e. It appears to us that the observations ot this Court in 
tbe cale of ..4'11. Sapru v. S a ~ 0/ Jammu cl Kashmir QIId Ors. (supra) 
wbicb we have earlier quoted and which were relied on by Mr. Phoelke, 
were made on sucb consideration, thouaJJ the question was not very 
properly fiDally decided in the absence o( the Council. 

xxx xxx xxx xxx 

Regalation I prescribel the elilibiJity of a candidate for admilSioD 
to medical courses. For maiDtainin. proper Itandardl in medical 
colle,cl aDd institutioDI it comes within the competence of the CouDcil 
to prescribe the neceslary qualification of the candidates who may leek 
admission into the Medical Collelcs. As thil Regulation in within tbe 
competence of the Council has framed this RegulatioD il a manDer 
which leavel no doubt that this Re,ulation is mandatory. The 
languale of thi. Regulation, which startl with the wordl "no candidate 
.ball be allowed to be admitted to the medical curriculum until, makes 

this position absolutely clear. On the other band the lanluale in Regu-
lation II which relalell to lelcction of candidates clearly goci to indicate 
that the Council itself appears to have been awarc of tbe limitation On 
jts powers to frame aDY lucb re,ulation regarding the procedure or 
process of selection of candidatcs for admillion to the Medical Courle 
out of tbe candidatel qualified or eliaibJe to leek Iuc:h admisaion. A .. 
however. the questioD of selectioD of candidate. for admi .. ion ioto 

medical coIlepa out of the eliaible caDdidates is a problem more or lal 



common to all tbe Stat.I, the Council mi,ht have coDiidored it _ira" 
to recommend certain luidelinet which may be followed in tbe matter of 
selection of Itudents out of the elisible candidatea for admillioD iato 
medical colleges. It is well-bown that all over India candidates who 
aspire to set admission into medical coli esc and who are otherwise 
eligible or qualified for admission to medical counes On the basis of 
tbe provisionl contained in Resulation I of the Council. cannot all be 
admitted into the medical college or instItution for dearth of leab. B)' 
way of solution of this problem. tbe Council appean to bave tbou,bt it 
fit to suggest the procedure which will have the effect of IClectin, IUch 
candidates on the basis of merit only. The procedure suggested il inten-
ded to do away with nepotism and favouritilm and any unfair practice 
in the matter of such admission, as the procedure recommendl merit to 
be the criterion. The Council itself appears to have apprehended that 
what is contained in Regulation II is merely in the nature of a recom-
mendatian and this is evident from the language used in Relulation II 
particularly when the same is contrasted with the language used by tbe 
Council in Regulation I. Regulation II begins with the words "selectioD 
of students in a medical callege should 6e based lolely on merit". We 
are of the opinion that tbe use of the words "should be" iD Regol.tioD II 
is deliberate and is intended to indicate the ·intention of the Council that 
it is only in the nature af a recommendation. Relulalion 1 which Ja,. 
down the conditions or qualifications for admission into Medical Coune 
comes within the competence of the Council under S. 33 of the Act and 
il mandatory and the Council has used language to manifest the man-
datory character clearly, whereas Replation 11 which deals with the 
process or procedure for selection from amonlst eligible condidates for 
admiasion is merely in the nature of a recommendation and directory 
in nature, as laying down· the process or procedure for selection for 
admission of candidates out of the candidalea eliJible or qualified for such 
admission under Regulation I. Regulation II recommeodiog the procell of 
selection outside the authority of the Council UDder S. 33 of tbe Act aDd 
the Couocil has advisedly and deliberately uled such lao8ua. in Re,u-
lation II as makes the poaitioo clear and placea the matter beyond any 
.doubt. There is aoother aspect of the matter which also ,oes to 5upeat that 
Regulation II is merely directory and doea Dot bave any mandatory force. 
Apart from reservationa of seats for Scheduled CUtea aod Scheduled 
Tribe. cate,ories and other rCienalioos. reservation of seat. i. cOlDmoaly 
made for being filled up by nomination. 10 tbe instaot cue before Qa, 
it appears that the scats not exceediq three per cent are reeervecl for tile 
nominees of the Government of India apart from the otber r_vatiDu. 
b~ nomjneea of the Central Government do Dot have to sit ror ~  
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pre-medical examination to qualify themselves for selection to the medl' 

cal colleses. They must of course be elilible for admission in the amse 
that they must have the necesury C)Uali8cation for admission in accor· 

dance with Replation I. The condidates eliai ble under Reaulalion I are 
selected by virtue of nomination and there i, no question of any pre-

medical test for such condidates nominated by the Central Oovernmcnt. 
If Replation II could be considered to be mandatory, there could be no 

such nomination of candidates by the Central Government . 

••• ••• • •• • •• 
In the result the order in question i. not, tberefore, l a~  to .. 

struck down as beinl violative of Relulation II or of Art, J.S of the 

Constitution. The appeal. therefore. succeeds. The Judpmeat aad 
order passed by the Higb Court are hereby set aside and the writ petition 

is dismissed. Tbere will, however, be no order as to costl. ... ••• ••• 

New Delbi 
tbe 22nd Sept., 1981 

• •• 
Sd/· 

(A. VardarajaD) 

Bdl· 
(Amcrendra Nath Sea) 
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APPENDIX D 

(VIde Para 4 of Introduction) 

SUMMARY OF CONCLUSIONS RECOMMENDATIONS 
CONTAINED IN THE REPORT 

Refer- Summary of ConclulioDI/Recommendationl 
nce tv 
Para 
No. is 
Report 

2 3 

1. 1.8 The Medical Council of India is conltituted under 
..cion 3 of the Indian Medical Council Act, 1956. It con-
tltts of representativea of State Governments and Uaiftnid"; 
feprelentative. from States elected by Pinons enrolled 8D 
State Medical Registers who posse.1 prescribed medical quali-
fications; and 8 members nominated by the Central Govrn-
ment, One of the functionl of tbe Council is to prescribe. ,the 
minimum Itandards of medical education required for granting 
recognised medical qualifications (otber than post-lladuate 
medical qualificationl) by Univerlities or medical institutionl. 
Tbe Committee were informed during evidence tbat tbe afore-
said Act does not contain any specific provilion for representa-
tion of any person belon.ing to Scheduled Caste/Scheduld 
Tribe community on the Medical Council of India. However. 
there is ono Scheduled Caste member in the present Council 
and he is allo the Chairman of the POlt-lraduato Committee 
by virtue of his eminent poaitlon. The Committee recommead 
that in order to protect the interests of Scheduled Cutes and 
Scheduled Tribes and to promote their medical education. at 
leut one person from amonl these communities ahould be 
included u a member of the Council. 

2. 2.26 Tbe Univerlity Granta Commillion bave iuuecl instru-
ctionl on 25th Augult, 1982 to all the Central Universities 

S2 
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that tn the context of the population percentapa of Schedulld 
Casm and Scheduled Tribes in tbe country, tile reservation 
~n a I would be 15'0 for Scbeduld Cutn and 7.5% 
for Scheduled Tribel (ialtead of JS% for Schedaled 
Castes and 5 per cent for Scbeduld Tribes as wal 
prescribed till then) for admi •• ion. to .. rioUI cou.... of 
Itudia aed appoiatmeatl to Don·teaohi0l posh and allo 
teaching pom upto the lev.1 of Lecturer/A.illant profeuor. 
When the Committee alked why tbe reservation percenlaaa in 
medical colle,es/inldtatol "ro bein, continued at 15% (or 
Scheduled Ca.tel and S% for Scheduled Tribcl, the rop .... 
lentative of the Miniltry of Health Itated durio, "Jdence that 
"if the Education Mini.try were to lay that it Ihould be 221%. 
then we will follow that aod fall in line". The Committee an 

lurpri.ed tbat tbe io.tructioJl. illued by tbe Univenity GrlDtl 
CommilsioD on 25th Au,u.t, 1982 railin, the reservatioa 

perctntaae from 20 to 221% have neither btu convoyed by 
tbat MiDi.try to tbe Miniltry of Health DOr omcerl of tbe 

Ministry of Health were awarod of tbose inltruclioal tiU the 
matter was railed durio, evidence before the Commiu. oa 
7tb February, 1981• lbe Committee recommend tbat neceuat)' 
iustrncti'OD. tn tbi' reprd IhouJd be iaued to the Medical 
CelIqea/lnlti&utCIIt Universities ecc. without farther doJay. 

3. 2.27 Tbe IDltituco of Medical Scienca. Varaaui and tho 
Ja.abarlal Nehru Medical CoUe.. AIi .... 1a. are maiataiDecl 
_litot" of tho Banarll Hindu UDiverlity aod AJiprb utlim 
Univerlity relPDCtiwl,. ThOle uDivenitia rune'io. UDder tbI 
adminiltrative coatrol of tbe Miaiatry of Education aDd 
Culture. CoolCqueatiy. dae iOltructionl illUeci by tbe MiDiltry 
of Education to aU Uoiveraitiel nprdioa Nlll'Vatiou for 
Scheduled Cutel and Scbeduled Tribea in leadsi .. aod Doa· 
teachiDJ POltl UDder tbem are required to be impleeeotod by 
the Baaaras Hindu Univerlity and the AJiprb Mlllim Uni· 
venity and tbroup them by the lDItitute of Meclic:al Sciences. 
Varanui and the lawaharlal Nebru Medical Colle ... Aliprb. 
So far as medicaJ ltandards are concerned. tbcle two iOlti· 

tutions are ,ovcmecl by the ~ lD Medical ~o~n  Act. 1956. 
Tberefore. tbe instructions Illued by tbe MIDlltry of Health 
aod Family Welfare/Medical Council of Jodia to .11 Central 
aDd State Medica I Colle,CI are required to be implemented by 
tbese two institutions allo. Wben tbe Committee dilCUllCd 
tbis matter during evidence, tbe representative of tbe MiDistrl 
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of Health averred that the fact that these two institutioDs arc 
uDder tbe adminiltrative control of tbe Ministry of Education 
hu not in any way affected the maintenance of medical Itand-
ardl. The Committee consider it rather anomalous that the 
Ministry of Health is concerned with the implementation of 
Government orders regarding maintenance of medical stan-
dards; eligibility criteria for selection of students for admis-
sion etc., whereas the Ministry of Education il concerned with 
the implementation of orders of the Government regardin, 
reservations for Scheduled Castes and Scheduled Tribes in 
teaching and non-teaching posts in these two institutions. The 
Committee suggest that Government may examine whether it 
would be more appropriate to transfer the administrative 
control of these two institutions from tbe Ministry of Educa· 
tion and Culture to the Ministry of Health anj Family Welfare 
so that only one Ministry becomes responsible for ensuring 
proper implementation of orders relarding reservations for 
Scheduled Castes and Scheduled Tribes in admissionl to these 
two institutions al well al -in their services. 

4. 2.34 lawaharlal Nehru Medical Conele, Aligarh. is a con-
stituent unit of the Aligarh Muslim University which is under 
the administrative control of the Ministry of Education and 
Culture. The Committee note that the orders of the Central 
Government. relarding reservadon of seatl for Scheduled 
Castes and Scheduled Tribes have not been implemcnted in 
this College. Whcn tbis matter was discussed durin, evidence, 
the Vicc·Chancellor of the Aligarh Muslim University stated 
that the University had a peculiar positioo and it had been 
established to promote cultural and educational advancement 
oftbe Muslims in India. He stated that any chanICs in the 
admiuion policy would have to go to the Court of the Uni. 
versity. Th" Committee are of the view that being a Central 
Univenity fully financcd by tbe Govrnment of India, it should 
rail in line with other Universities and the orders of the 
Government regarding reservation of seats 'for Scheduled 
Cutes and Scheduled Tribes for admission to the Jawaharlal 
Nehru Medical College should be implemented. 

5. 2.43 The regulations framed by the Medical Council of India 
provide that in respect of candidates belonging to Scbeduled 
Castes/Scheduled Tribes. the minimum marts required for 
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admission to  undcr-graduatc medical courses shall be 40% 

whcrcas this perccntalc will be 50% for acncral candidates. 
The Commissioncr for Scheduled Castes and Scheduled 
Tribes hal in his 26th and 27th Reports for the yeals 1978-79 

and 1979·81 observed that the pcrfomlance of Scheduled 

Caste/Scheduled Tribe students admitted to the medical 
colleges with relaxed standards was not satisfactory. Quite a 

good number of students could qualify in tho MBBS exami. 

nation after sevcral attempts and leveral studcntl could not 
.et through at aU. Some students Ic:ft the studies before thc 
complition of the course. The Committee arc concerned tbat 
a number of Scheduled Caste/Scheduled Tribe Itudedtl thus 
lose vnluable years 01 life in their career. The Committee 
leel that wbcn Scbeduled Caste/Schcduled Tribe studentl are 
admitted with relaxed standards, it is oblilatory 00 the part of 
tbe authorities of thc medical colleses to arranse for spedal 

coaching after tbeir admission 10 that tbey are able to come 

upto the required standard. 

6. 2.44 Tbe Committee fiod tbat in tbe Pre-medical examination 
conducted by tho Government of Madhya Pradesh in the year 
1980, out of 108 seats r ~ r  for SchedUled Ca tel in the 
Medical Colleles of the State, 18. Scheduled Calle condidates 
(out of 623 Scheduled Caste applicants) c:ould qualify on 
merit and 7 more after &ivios relaxation of S% marlts. As 
reprds Scheduled Tribes, out of 108 seatl Icaned for them 
2 qualified on merit (out of 145 Scheduled Tribe aJ,plicaDts) 

and one more after liviD, lelaution of 5% marka. 10 tl e 
result, 83 scats reserved for Scheduled Ca.tes and 105 scatl 

reserved for Scheduled Tribes bad remained vacant. The 
State Government therefore passed an order on 9th Sept. laber, 

1980 completely relaxing the C:Ol1dition relating to the minimum 
qualifyinl marts for Scheduled Calte/Scheduled Tribe 

examioeea. 

The Committee recommend that the system followed 
by the Government of Madhya Pndesh Ihould be intr()duced 
in the Central Medical ColleJCs 10 that all reserved leall arc 
filled by Scheduled Caste/Scheduled Tribe CAndidates only. 
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... __ .. _._ .. __ ._-----------

-1=1M candidates aclmitted by reluiq the IDHlIIDUD1 qualifyiA. 
marks should be given special coacbing after admission in 
the colleges. 

At present, under a scheme of the Miniltry of Home 
Affairs, a number of Pre-examination Trainin, Centres are 
functioning in different parts of the country! or EnginceriDI 
Services aDd Central Services examinati01ll conducted by the 
Union Public Service Commission. If the take of Scbeduled 
Caste/Scheduled Tribe students in the medical coUe.es in the 
country on merit on tbe basis of pre-medical examinations 
conducted by the various State Boards bas to be increased, the 
Committee are of tbe view that pre examination trainins 
centre on tile lines or such centres functioning for Central 
Senices examinations should be opened in various parts of . 
the cuuntry for tbe benefit of Scheduled Caste/Scbeduled 
Tribe students. The admission of a larger Dumber of Scbeduled 
Caste/Scheduled Tribe students in tb. medical coneses on 
merit would eventually result in their qualifying in the MBDS 
final examinations within the preacribed durations and reduce 
the wastage being experienced bitberto. The Committee 
recommend that the Ministry of Health should in consultatioa 
with tbe ministry of Home Mairs, live a aerious thought to 
tbe question of starting pre-eumination trainiDJ centres for 
the benefit of Scheduled Cute/Scheduled Tribe students 
aspiriol to take to medical profession in. their career. 

7. 2.64. The Medical Edacation lletiew Committee constituted 
by the Government of India in September. 1981 hu, in its 
report. submitted recently elpreued tbe opinion that there 
should be no retlenations for admissions to the various post-
araduate oouraes in the medical coUeses. As relards Scheduled 
Caste/Scheduled Tribe candidatea, the Review Committee is 
of the view tbat such of them who have paned the MBBS 
examination and gained full registration may be enabled to 
secure admissions to hi,her couraes by provicijDJ tbem witb 
special coaching/counselling facilities. 

At present 20% seats are reserved for Scbeduled Castel 
Scbeduled Tribe candidates for admissions to the poat-graduate 
courses of tbe All India Institute or Medical Sciences. New 
Delhi and Post'g(aduate Institute of Medical Education and 
R l'scorch. Challdiprb. In the Jl1waharlal Institute of Post-
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sraduatc Medical Education and Rescarch. Pondicherry 
(1IPMER). 25% seatl are reserved for Schechl'led Catcl 
Scheduled Tribe/Rural candidates for admission to its post. 
sraduate COUrtel. 

The Committee feel that if the recommendation of the 
Rniew Committee that thete should be no reserntioDs for 
admis.ionl to the varioas polt·,..aduate cours .. II accepted by 

the GoverDment. it would be detrimental to the iaterests of 
Schedaled Calte/ScheduJed Tribe candidatel who-upire to 

,aiD hi,her qualifications in medical educatioD and reaearch. 

TIte Committee recommend that the reservationl in poll .. 
,ruute courses Ihould be inailted. 

I. 2.65 Ia the Jawaliarlal Inltitute of POIt'araduate Medical 
Education and Reaaeareb. PODdicherry 25% scali are relerved 
Cor Sclacduled Caste/Scheduled Tribe/Rural candidates for 
admiuiou to ill POlt·sraduate gourlCI. When the Committee 
asked durin, evidcnce why separate quota hu not beon bed 
for Scheduled Castel and Scheduled Tribel. the represcntative 
of the Ministry of Health aareed that the perceatalCl of 
reacrvatioD Ihould be earmarked leperately for Scheduled 

Caste/Scheduld Tribe and candidatel comin, from rural arcat. 

The Committee recommend that the prcsent combined Rserva· 
tioll qUOla .hould be .plit up and the prelcribed percentalaea 
ofleatl be nICJ'YId for Scheduled CUles/Scbeduled Tribes. 

,. 3.8 Tbe eomJDislioaM for Scheduled Cute. aod Scheduled 
Triboa b,1 in his UIIIual reports. rcpeatedly drawn attention to 
tbe inordinate deJays in the lanction and dilbursemeat of 

Port·matrie sc:holarabipa b.r the State Governments Union 
Territory Administrationl to Scheduled Caste/Scheduled Tribe 
ItUdeDts studyiDI in various educationl inltitutions in the 
country. In ~ . conaection, reference ma, be made to the 
observationl made in para 6.3.5 of his 26th Report (1978-751) 

aDd pan 6.156 of the 27th Report (1979-81) The Committee 
rec:oDImtoded that the question of pa,ment of scbolarahi.,. b, 
the Ceatral Medical Coli.... to the Itudents in advance and 
later dai_. reimbunement of the amountl form the State 
(jONrnmeati/UDion Territory Admiailtr'atioal Ibould be 
co_.rId. 

10. S.12 No indk:atioa il at praeat avai"" frOln Lbe published 
documenll as to tDe flow of benefill to Scboduled CuteI aDd 
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Scheduled Tribes out of the funds made available by the 

Government of India to the Central Medical Colleges. The 
Committe recommend that in the budget of tbe Central Medi-

cal Colleges funds should be separately earmarked for the 
educational development of Scheduled Caste/Scheduled Tribe 
students and for benefits to be provided to the Scheduled 
Calte/Scheduled Tribe teachinl and non· teaching staff of the 

Collegel. Details of the amounts provided for various schemes 
as allo their utilisation should allo be included in the annual 

Reports of the Universities and Medical Colleges/Inltitutes. 

11. 4.9 The Committee note that out of 23(\S teaching pOlts in 

the 8 Central Medical on ~  for which information has 
been furnished by the Ministry of Health, the number of 
teaching posts held by Scheduled Caste penons il only 6. _ 
There is no perlon belonging to the Scheduled Tribel in any 
of these Conegel. Thil position exists because there is no 
reservation for Scheduled Castel/Scheduled Tribel in teach-
ing posts. Had there been reservationl in these categories, the 
position would have been better. Since the Committee 
recommend that there should be reservations in teaching post. 
at all levels. 

The Committee recommend that the Ministry of Health/ 
Education should ilsue inltructionl immediately for the imp-

lementation of reservation orders in the teachinl ~ l in tile 
remaining 8 medical COneles. The Itate OovemHtentl/Statc 
Universtitiel having Medical Facultiel may allo beadviscd to 
fall in line with tbe Government of India's policy in thil 
regard. 

0. 

The Committee would like to oblerve that non-illlPlcmen-
tatiod of relervation orders in the teaching pOlta all these 
yean on the ground that there were "Icientific ,nd technical 

posta" and bence exempt from tbe purview, of reservation 
orden wal hardly justifiable! and has in effect resulted in 
depriving the Scheduled Castes/Scheduled Tribel in ptting 
their dllo Ihare in tbe teaching profusion. The Ctlmmittcc 
Itronlly feel that the Ministries of Education and Health must 
take prompt and effective measures to implement the RSCrYll-
tion orden. 
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4. 12 h~ Committt'e find out of 562 Group 'B' non.teachin, 

posts in 8 Central Mrdical Colletres. the number of posts held 
hy Schcdlilrd Caste persons in only 7. In fact. in is of these 
colleles. no Group '8' post is held by any Scheduled Caste 
person. No Group 'B' POlt il held by any Scheduled Tribe 
penon In any of· the colleaes. 

The Committee find that lawaharJal Nehru Medical 
Colle.c. Aligarh Muslim University. hal ~o m lho  any 
inrormation resardin. reprcseutation of Scheduled Caltes 
and Scheduled ~ b l in the non-teaching POltl in the collep. 
The Committee are not iware whether "parate data reprdinl 
employment of Scheduled Castes and Scheduled Tribel in 
tbil coIJep il beinl maintained at all. The Committee recom-
mend tbat necelsary inltructions Ihould be iaued by tbe 

Government in this regard. 

4. J2 The Committee wanted to have information rco,ardin. 

the d:1tes from which ordcors regarding reflenation in diuct 
recruitment ;.nd promotions in non·teaching postl were made 
applicable in the ('entral Medical ColJe!les. Thco informatioa 
furnilhed to the Committee in rcolpect of lome of the coUelel 
i!; quite vague. About Jawaharlal Institute of Post-Graduate 
Medical Education :Ind Research, Pondicherry and Mahatma 
Gandhi Institute of Medical Sciences, Wardha it haa been Itated 
that the order. were made applicable "from the very inception 
of tbe Institute. About Institute of Mtdical Sc:iencc., Banara 
Hindu University it has been stated that the orders wcore illued 
"from tbe date of dir"tives by tbe University authorities:· 
About Goa Medical Institute, Panaji, it baa been stated the 
orden were made applicable "from the date when the Govern-
ment of India iaued orden". About Univenity CoJlep of 
Medical Sciences, New Delhi it has been .tated that the 
. :iaformatioo wu "oat available. It From replies oftbil nature 
furrni.hed to the Committee, the conclulion il iaetc:apable 

that the authorities or tbe Ceotral Medical Collcles are Dot 
fully aware of tbe various reservation orderl or of the proce-
dure regardin, maintenance of prescribed rOlten and chrter-
lIlination of reserved vacancies a. per instructions of tbe 
Goveroment ~  India. The Committee IUUClt that tbe IlafT 
of the CentraJ Medical Colle,cs dealinl with rca:rv.lli J;I 
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matters should be trained in relard to proper maintenance of 
rosters and applicability of reservation orders. 

... 13 The Committee express their displeasure over the imple-
mentation of reservation of policy in the Central Medical 
Colleles. Neither the Ministry of Health nor the MiDi-
Itry of Education have cared to look into the matter and set 
thin .. rilht. The Committee recommend that immediate action 
should be taken to set ri.ht the records and to implement vari-
ous orders for reservations. The Committee would like to be 
informed of the action taken in this relard. 
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